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LOK SABHA

Samiay Fuly 2, :midmdh 1T, 1899(Saka)

The Lok Sabha mt at E!qu the Clock
[Mr. Srmm in the Chair]
PAPERS LAID ON THE TABLE

DETAILED DEMANDS FOR GRANTS, 1977-78
op MINisTRY OF HOME AFFAIRS

The Minister « f HOME AFFAIRS
(SHRI CHARAN SINGH) : I beg tc
lay on the Tublc a co the Detuiled
Demands for Grants (Hindi and English
versions) f l‘m: Mims’(ry of Home Affuirs
f ‘B 1977-78. in  Library See

s?Brr?l

DeTAILFD DEMANDS POR GRANTS 1977-78
op THE MINISTRY PETROLEUM AND
MinisTrY op CHEMICALS AND FERTILL Bis.

THE MINISTER OF  PETRO-
LEUM, CHEMICALS AND FERTI-
LIZERS (SHRI H.N. BAHUGUNA) :

I beg to lay ¢ n the Table—

(1) A copy - fthe Detsiled Demands
fr Grants El-lindm and Englith
“wersi ng) cf the Minis of
Petroleum fi'r  1977-78 [
in_Library. See No. LT-579/77]

(2) A cpy«cfthe Dcu.{led

mends for  Grants (Hindi I.nd
Engluhvemom)ofthe erumy

E 1977-78 Phudubbmy
B:II?I'O LT-380/77].

ReroRT OF C AND A. G. op INDIA
FOR 1975-76, UNION Govr,  (DEPENCE
SERVICES) AND APPROPRIATION ACCOUNTS
of DEFENCE SERVICES FOR 1975-76.
THE MINISTER OF FINANCE
" AND REVENUE AND BANKING
(SHRL H. M. PATEL) : .
Ibegto hynnthc'!'lble——

1;:) .\l:oiyudth: prt (ﬂipdl

. Comptrolier. Ind Andim-

’Gmml of India f-¢ the year
nogl.&-l,

1975-36, Uni'n Government

fence Services, under ar-
ucb )F (1) of the Constitue
tior, laced in

See LT-sB81/77].

(2) A cpy «f the Appropriatic n
Amuu?n [ }L the Defence Ser-
viccs T the year :975-76 and
Crmmercial Appendix thereto
(Hindi and English «mnﬁ

[Placed in Library See No. LT-
5821771

NOTIFICATIONS UNDER CENTRAL Ex-

crsE Rutes, 1944, CusTOMS ACT, 1962

TARIFF AcT, 1955 = AND
S'mmmm's

SHRI H. M. PATEL : Ibeg to
lay on the Table—

n Aoaofwcfsf E‘&“’iﬁ Ne.
208/77- nd: -
lish  versions) pubnghjnfn
Gazette «f I:ndu the
2nd  July, 1977 hmd under
the Central Excise Rules,
1944, together with an explana-
tory memorandum.

(2) A copy cach(f Nrrificaticn
Nos. 101/77. Custtms to
gus,fw—-(:umm, t:?mm

ustc ms (H.l,ndt
an versit ns

lished in Gazette «f ) Eﬁ
dated the 1st July, 1977, under
scctimm 159 of the Custcms Act,

(3) each «f Notificaticn.

Nf‘l.gm-mmm lmmr

Custrms (Hlndilml Mlg
versions) publithed in Ga-
zette of India deted the 1t
Tuly, 1977, under sub-secticn
) of section 4 f the Custcms

Act, 1975,
(4) An
g'.lﬂdl and lh vminng)
et « § Notficeric nlml-
"s.‘.“z";*;%’,,"s“’ T
sssww
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Disappearance of

CALLING ATTENTION TO MAT-
THER OF URGENT PUBLIC IMPOR-~
TANCE

ReporTED DISAPPEARANCE OF Docy-
MENTs RELATING TO MARUTI LIMITED

SHRI JYOTIRMOY BOSU :
(Dismond Harbour) : I all
the artention ofthe Minister of Finance
and Revenue and um the follow=
ing matter «f urgent public importance
a?dtrequmzhthem make a state-
ment thereon:

“ Repirted disappearance of sc-
veral imprtant papers and
documents relating to Maruti
Limited from the Regional
Office of the Central of
Indis, New Delhi and suppres-
sion of that inf rmati~n  for
three years”.

THE MINISTER OF
SHRI H. M., PATEL) .M Speaker
. M., : Mr.

B ntral Bank cf India has

reported that one file containirig cor-

and «ther papers concer-
ning the account-of Maruti _ Limited

the | from December,
IR T T,

’ Bank states that this loss was

ga

BNCHO;

tioning suthc rity are nct ing. The
"Chief" Tnternal Auditorofthe Bank has
been asked to look into the matter with
& view 10 ummﬂh File. The
Central Bank of India has further repor-
ted thatita Central Office hes orderedan
dnguiry ioto the matter.

SHRI JYOTIRMOY BOSU: Sir,
‘the hon. ~Minister, the other day had
spid that Mr. Sulniq Gandhi cannot
be am

% respontibility that the statement
stating the file waslostin 1974 is
W. Sir, I have definite and
ulmmmm
been a very ve in the
Bank, who sy Mr. Sanjay Gan-

JULY 2, 1977

Documents relating
to Maruti (CA)
a:;mt pg.zlm,bntinfa;ta fmti;n as
5 representative s
Gandhi in the Bank has done it.
They had doneitimmediaicly when they
lm.dz;:m ;?:ilt in t?:i elections, th:
people are to reject them.
am eati n&d Mr. Sanjay Gandhi
with Mr. K.L. Kalra has removed the
file and the documents from the Bank
and that was in the third week of March.
Mr. Kalra had received at least  two
transfer orders from the Bank during
the Indira regime and those orders were
cancolled Mr. Swty Gandhi.
But now, of course, after tl massive
dsfeact in March electlons, after two
months  of that, Mr. Kalra has been
transferred to Hydsrabad. The hon.
Finance Minister can verify and come
with 4 statementagain.

paj Thisis nothing new. He has been
ng it extemsively all over. .

15!
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5  Disappearance of ASADHA 11, 1899 (SAKA) Documents relating 6

truly r:oc:ientative file of what has
b2:1 stolzn by Sinjay Gandhi with the
halp of Kilra. The Hom: Minister
cin ‘mn:diitely set the machinery in
motion to iee that those who organised
th2 th=ft of the file are immz=diately dealt
with properly.

Y

Seethe Fun. Karlais transferred to
Hyderabad in May, two months after
the elections and the fileis reported mis-
sing in May 77 It tallies nicely. As
soon as Kalra went away, the matter is
reported. As long as he was there, it
was not reported.

Nitional Herald took overdraft : but

- 1 am not going. into that detail now.
Sanjay Gandhi wanted an overdraft of Rs.
2-5 crores from the then Chairman of
the Co:ntral Bank of India, Mr. Tanjea.
As wswil, hs was short-circuiting  the
‘procedure. There was no  technical
ort. The total project was valued
at Rs. 30 crores. The bank inspecton
team consisting of the Chairman himself.
went to Gurgaon and found " practically
nothing, except one or two odd machi=
nery. The  application was rejected.
~ Then, Sanjay Gandhi wanted Rs.
" ia:jkhs from the Central Bank for

‘Maruti  Technical Consultancy Ser-
; Ltd. With his brilliant genius,
ﬂlfl?dn:s_ Sanjay Gandhi need capital for
the brain for technical consultancy ?
- Technical Consultancy wanting mo-
ey—I want to know about this. When
Chairman refused the overdraft,
the then Prime - Minister sent for
him—Mr. Taneja—to No. 1, Safdar-.
jng Road and he was given a good
dressing”. Then, he was got rid of.
is is the. position. You should en-
li‘jc into the matter, Mr. Patel.  If
- el that man wasstraight, good and
just, you may bring him back. If not
you may discard him. I'am not re-
COm _endmg anybody’s case. Sir,
the Finacce Ministry recommended for
extension of four years for him. but
Mrs. Gandhi rejected it. Thesame
ng happened with NDMC Chair-
. Mr. Chabra whose termination
ne over telephone from Simla by
5. Indira Gandhi at  the insis-
e of Sanjay Gandhi and Arjan Das.
atis the fact. Then the  funniest
ngis that the Central Bank in order
et certaindirection on  a  certain
sis conveneda meeting and the
n Finance Minister, Mr. C!

amaniam—I[ don’t want to call
Iy fish, “it would not be nice—
d topresideover itand he ran
fromtheissue. He did not agree
Régarding = Mr." Talwar’s

to Maruti (CA)

resignation why was he thrown out 2
Because he refused to give an overdraft
of Rs. 9 crores to Alok Jain, who is
aclcse friend of Sanjay Gandhi and also
one-time friend-of Rukshana Sultana.

MR. SPEAKER : Thereis a point
of ordernow. The Prime Minister
is raising a point of order.

THE PRIME MINISTER (SHRI
MORAR]JI DESAI ): The Calling

Atrention Notice refers to missing
Egpers. Now, hereis the whole
istory of Maruti and, their doings.

I do not know how thatis relevant to
this. Thatis my point of order and I
will request you to decide.

MR. SPEAMER : I would suggest
to you now not to raise the other things
which are not connected with this. Ifit
is about the file you can'mention; but
you are mentioning other things.

SHRI JYOTIRMOY BOSU : Sir,
hereis an official of the -Central = Bank
conitiving  with Sanjay Gandhi to get
the file stolen from the premises. = Does
it not show how:the bank  functions ?:
For example, they gavean overdraft
to a phoney company where Mrs.
Pranab Mukherjee wife of Mr. Pranab
Mukherjee,is a Directorin Calutta.

MR. SPEAKER : Thatis not - re-
levant to this. This file is different.

SHRI JYOTIRMOY BOSU : Why
theyhavestolen the file ? It shows
that the total accumulated liability, i.e.,
secured loans, ason 31st March 1976,
is Rs. 58,35,000and odd, unsecured
loans are Rs. 1,59,65,390, currentliabi-
lities and provisions are Rs. 3,69,60,037.
Naturally files have to be stolen. I
must justify the motive.

MR. SPEAK.ER : Thereis a lot of
time for that. Now, coeme to the main

question.

SHRI JYOTIRMOY BOSU: My
question is whether the hon. Finance
Minister has anyinformation that Mr.
K. L. Kalra, an official of the Central
Bank of India in' fact acting as an #gent of
Sanjay Gandhiin the bank has conspired.
with Sanjay Gandhi to remove the file
and whetheritis shownin the list when
the regional office was shifted from
Parliament Street office to Link House.
and thirdly, whether this Kalra has been
E&ansferred to Hyderabad in the month of

ay.

.SHRI H. M. PATEL: Mr. Speaker,
Sir, I shall confine myself enly to the
missing file. As I explanied, the fact:
that the file was missing was discovered
1n 1974. I think it was in May 1974.



Disappearance of

[Shri H. M. Pitel]
That waz by an officer of the bank
ho then dealing with the matter
had been discovered frcm
in another file which
the file can be reconst-
will explain that point
be reconstructed

can is
will be in the Branch
used to write to the Regional

matter. The papers in
the Branch Office exist. Similarly,
whatever reports etc would go fir sancticn
50 on to the Central cffice from
onal Officc would be available
so that all the relevant papers in so
far as the sanctions etc, sre concerned
would be available. .

Fi
7
8

SHRI JYOTIRMOY BOSU: Cheq-
ues and slips won't be available,

SHRI H. M. PATEL : What will
not be available is certainly the kind of
things that ytu have menti red,
is tv say, the notings in the Regicnal
Office in dealing with spplicaticns for
lcans etc. Those would be in that miss-
ing file only. I did not quite under-
stand what was the suggesticn of hon,
Member.

. SHRI JYOTIRMOY BOSU: After
discussivns were held and after a decisicn
was taken, the noting were got o rrected

from upstairs,

. SHRI IIL. M. PATEL : I would
like t¢ confine myself to the relevant
Ynlm! by ‘re-constructic n* cf the file.
only meant certain essential

:el.;unsh;t; loans, relating to ﬂﬁmm
and relating to re-piyments. All thise
can be found either frem the Central
office or frem the branch office.

SHRI JYOTIRMOY BOSU : Frem
1974 to 1977 what were yuu diing.

SHRI H. M. PATEL : I never
intervened or interjected when Mr.
mﬁrmLBc‘wmkc. I wx uld request

to me . Whatever I want

MR, SPEAKER : He wculd nct
get a chance. That is why he is inter-
rupting.

SHRI H. M. PATEL : This file

JULY 32, 1977

Documents relating
to Maruti (CA)

A4

:
£
1|
§

to Hydersbad two months ago. .
Kalra was the chief development « ficer
in the regional «ffice, This is all the
information that I have. Whether he
was associated with anybedy, I cannot
say.

SHRIJYOTIRMOY BOSU : Ons
point of order. He has not clarified,
nor given a msfact-.g reply
question why a file whi mm.:ﬁsingin
May 1974. was ni't repo tll 1977.
Let h.?m clear that; my lllcgitl?l‘-‘m
will be met.

MR. SPEAKER : It is mt s
point of order. The questicn is not
answered; that is all.

SHRI H. M. PATEL: I have
answered. It is an snswer which I
cannot give, because even bank
is pot in a position to give. And my
source of infi rmation is the bank. At
this point of time, it is nct possible.
An enquiry is goingon,

MR SPEAKER : Mr Mani Ram
Bagri is not here. Mr Yuvaraj is pot
here. Mr. Anant Dgve is mt here.
We will now go to the nextitem, Mr.

SHRI JYOTIRMOY BOSU (Dia-
mpd bk e pros s
'y L] on
thnnwho:;?bdumwrdnlﬂ

MR. SPEAKER ; So many members
have given notice, You cannct raise it
unjess I coll you. )

SHRI OY BOSU : L
will wait till I am called.

MR. SPEAKER : No, I cannot call
you.

) —

130 hra,

STATEMENT RE ALLEGED
&CDENT AT PALAM TA%B!SORT
1 RELATING HRI:
sammmm AND HIS WIFE- .



9 Re Incident relating ASADHA 11, 1099 (SAKA) to Shri Sanjay Gandhé * 10

VASANT SATHE (Akola) :
Minister

T wo ngl:ut the hop, Home
20 clify the situation relating to an un-
fortunate incident that took pLz yester-
day, Let me at the outset say that while
raising this matter I am oot in any
manner whatsoever, trying to defend stri
Sanjay Gandhi or dy else in the
matter relating to which enquiry commis-
sions have already been set up. They will
take their own course. But, as far as I
know, there is no order in .ny /f the anti-
cipstory bails that have been granted to
shri S.njay Gandhi that he should not
move out f Delhi, The hon, Home Mini-
ster can clarify if there is any such crder.
If this information js correct, then, like
any other citizen, under our ¢ nstituticnal
ts, which have now been restored. .
(Imterruprions) 1 am supp rting you. I
am taking the very stand which you are
taking. I compliment the Janta Govern-
ment for ending the 2z0-m-nth period and
for having bro about the restoration
of freedom of the press, freedom of the
individual, licerty and the o n:titutional
rights, H'w [ am ugi:?g under that very
system, which you huve restered, ewery
citizen has a right to mnvement. Unfortu~
nately, yesterday I believe that an c fficer
in her enthusiasm, misdirected enthusia-
sm, th ‘ught it fit to detsin shri Sanjay
Gandhi and his wife, They were st
in the queue after hdw carcd,
after b arding cargo and security cl-
earance, waiting for the bus, which would
take them to the acroplanc, At that point
they were called and the security officer
thought these persons must be &dﬂ
she gets further clarification from above,
and she did it. When he asked for the
reason, she said that the reasons would be

officer & -n
the office f the Indfan Airlines to his
counsel, I am stating only what is men-
timned in the complaiot. Is there any
instruction, or was there any instruction,
from the Government that sbri Sanjay
Gandhi ~r Shrimati Menaka should not
hl\u_:Delhi,nrlﬂ anywhere in the coun-
try

SHRI JYOTIRMOY BOSU : Sir,
on g point cf order.

SHRI VASANT SATHE : I am
yielding.

SHRI JYOTIRMOY BOSU : Sir,
I want to raise & print of ogder.

at Palam Airport (§t.)
SHRI BOSU : (Dia~

8
:
¥
i
:
5

MR. SPEAKER : Did you give me
lnﬂiu.n‘ﬂlthﬁtruld&lnwdmlpacd:
on which you tock 15 minutes 2 I said I
would sdmit it under rule 377. Yesterday
itself he wanted to raise it, but I to]d him

under rule377. I on hi
misslon to Taie it bt e e per-
I modew t
into the matter also M:::lm‘ B‘:_dk

ralsing it. Because of
Yesterday, I bave all-wed it to be raised,

Now, the questi d
with it that be an mswer O 20

THE PRIME MINISTER (SHRI
MORARJI DESAD) : I did nct want
interrupt the hon. , but in 5’1

. he

the hon. Minister gives thhe reply,
inth:mm:nfdgriﬂmhu.rslnﬁ:ntu:sﬁ
taken preliminary observaticns etg,
If the House helps me, [ean contec] jg,
‘The rules are very clear. But what is the
use ? If one shouts and the other shouts
in return, the Chair is made helplese in
%mﬂo we take & decision



l!-tj-:l,

SHRI1 OY BOSU : Today
only 1§ minutes were taken,

MR. SPEAKER : The cther Members
are not there. If the cther Members
were there, it would take one hour.
Therefore, if the hon. Members help
me, I can easily control it. (Inserruptions)

THE MINISTER OF FINANCE AND
REVENUE AND BANKING (SHRIL H.
M. PATEL) : You have clarified the
position in regard to Calling Astention,
Mr. Sathe has raised it under Ruk 377.
lthmi:;nt:lnderthltnzlch. mn!:n be a

int not a spee the expls-
g:ti-:-n on that peint would be given by
the Minister. So far as the Member is
concerned, he sheuld not make & speech
but only raiss a point.

ot wwaw WAt (TEmET) - #
IR UF TEE W AT F ) O
fdt wiferr C2WW ¥ 9T AV S
W wpafe &) w9 o wrafer o
w7 g § ) wwer oF thgw
W ¥ dwwi W 4% 42 § o e
e e R E e wE R
fedwm & waTe W I5T €T WX WY
I I AW T A wwfe W Ay
AL wwwl T Y Ao forwar ol
g WX &1 wre W o ReY Fay ¥

Re. Incident relating  JULY 2, 1077

to Shri Sﬂﬁw Gandhi 1z
at Palam Airport (St.) e
had seen it. So, whatever the.print is,

will ycu kindly conclude ne w « f ¥tic 'w the
Home Minister t make ‘a Statcaert #

SHRI VASANT SATHE : Let the
Home Minlm;- make & statement.

THE MINISTER OF HOME
AFFAIRS (SHRI CHARAN
SINGH) : Sir Yesterday
Shri V. P. Sathe had ught to

raise in the He usc the motter of an al'eged
incident at the Pslam Airpe 1t relatirg to
Shri Sanjay Gandhi and his wife and ycu
had desired that 1 shculd make a siste-
ment cn the subject after ascerteirirg
the facts.

Shri Sanjay Gandhi and his wife Smt.
Menaka Gandbi had mede rescrvations in
Indian Airlincs Flight Nc. 181 for B m
scheduled t depart at 9-25 A.M.
yesterday. They repr rted st the Sceurity
Ccunter at the Delhi Airpi11 a  linle
before 9 A.M. and were subjected to
usual security checks, Since Shri Sanjay
Gandi was travelling for the first tine by
air frc m Delhi Alrpe rt after i pous:dm
of his passpcrt and suspersicn  f
pilot’s licence, the Inspectrir~Clmge at
the Security o unter the ught it appre-

¢ tc bring the matter v the nctice of
superior, the Deputy Svpct. of pr lice
cn duty. Shri Sanjay Gandhi and Smt..
Menaka i were requested by the
Security Staff cn duty t walt fi r some
time befire bearding the plare. After
consulting their supericrs, tle security
staff informed Shri Sanjay Gardhi an
Smt. Menaka Gandhi abe ut 1{ minutes.
later that they cculd brard 1he plne.
The b ardirg into the sircraft was still
in the pre gress ard it had o 1 taken < ff,
But Shri Sanjey Gandhi and Smt. Menaka
Gandhi refused to take the flight. The
sircraft left at 9-40 A.M. Shii Sanjay
Gandhi, instead ¢ f boardirg the plane,
::;‘mml red his legal advisers nc‘; mecf
is friends and prepared a ¢ mw.plairt with
their help mdg:mltd the same ¢ ver to
the Deputy Supdt. ¢f p« lice «n duty.

The security stafl are well within their
rights tc delay the clearance« f &1 y pagsens
gerin case « fany deubt. Tamii f ymedthas
no  harassment - was coustd cither to
Shri Sanjay Gandhi or Smi. Menaka

dhi, apart frcm the ina £ vorience in
beirg usked t wait fir a while,

SHRISHYAMNANDAN M ISHRA:

E}l:‘gunm) :On apint 1 cer, Sir.

Arisirg w of

this, before yeu passicn a1 ler item
I have a point of opder.

SOME HON. MEMBERS rose
. SPEAKER : Jf » many «f you

R



Re. Incident relating ASADHA 11, M(SAKA) to Shri Sanjay Gandhi 14

i . Palam Airport (St.)
wants to rhise a point oforder, what- BHATTACHARYA :
m.:tnmll.be, I'Mwat:hﬂ'it'wb: gYou did not anurm
order, disorder or anythin ory S Amrhrm in ]
. A senicr r like Mr. Shya- wn;demramienhﬁcm:nhbt
of the H me Minister. You did nct silcw

Others may wait. l.ctmehuronebym

SHRISHYAMNANDAN MISHRA :
The hon, Home Minister was pleased to
state in his statement that Yesterday the
hon, Member, Mr. Sathe, wanted tc raise
a matter-under Rule 377 and that your were
pleued to remark that the Home Mi-

uld make a swatemen' thereon.

nister sho
Nuw, ﬂrst point of crder is this.
gnge last session, when I had raised
amu-undernules’??thelrn Mi-
nister: f Law was pleased to make a state-
ment and when he Was on the point of mak-
ing a statement, there was a lot of furore
created from that side and ycu did not
t the Minister to make & statement.
8 is an important matter because it
cOncerns our and the of the
Minister to make a stitement. m,
there was & lot of fur re raised
..:lnmltelv, pmnbﬁmthe Chair the ughz

buy peace, a8 Chair sometimes
uwu, not to permit the Minister to make
& statemnent t n. Now, the hon, Heme

Minister’s statement is quite clear cn
this pc int that he made a statement in
response to your remark that he should
come fi rward with a statement on the
gnmt raised by the hen, Member, Mr.
athe. My first point is, whcth:r the
Chair is in corder, in g with the
Chair’s previous order, tbat he should
have asked the Minister to make a state-
m.em on 4 peint raised under Rule 377.

My second peint of cxder is, whether in
case such an dent cccurs_ invelving
2 private citizen at any eirport, you
weuld permit any hon, to raise
the matter.

My third pcint is, whether yeu weuld
have requi of the Home Minister cr
u shruld have permitted the Hcme
iiigmerm come t‘cm;.:d ‘ﬁvrn sue motu
with a statement on t ect because
it concerna the of the Members,

MR, SPEAKER : A very pertinent
point.  Yesterdsy, wh:nthcy wanted to
muit,l‘t:mthemtlunhutwuahnm-
telv no Minister here and it wuis no use
raising a point when there was nobedy
else even to take notice of it.

AN HON., MEMBER : You were
there,

SPEAKER : The Speaker
;nﬁ:mm. I belong to 'l:he_ir?i:l:

n“l?{: ?rwtllmny
day Mr. Jye
Bﬂumuchmw. ~u just now hedrd it.
Theref t:Y.lhe m&erlsiri?ienr:nvhbi;lz
ition. Yesterday, under 377, Wi
received it. I sent it to the
I have t , because the Speaker monly
function with the help of both the gides.
The Minister may or may not make &
statement, They say that I am tco in-
dulgent tv Mr, ] Bosu, that
he has g Attention ur
short Notice ion or some q
or something. The whole House feg!;
that way, 1. Dinan Bhatta is
net satisfi. d. He wants all the time
for himself or for Mr. Jyotirmoy Botu
and nobody else....

SHR1 DINEN BHATTACHARYA :
I object i these remarks. Why are you
wsing such terms ? I wanted to raise &

very important matter in the Heuse
ymmlw But you did nct allcw. (ln-
terruptions)

MR. SPEAXER : -'Will gu Hndly ait
‘down now ? Itmljnnt be

of the whole House, It may mt be in th:
in the interest of the whole oo

anything about Mr. Sanjay or Mrs. f
Gandhi, the Congress friends mey Rel
is . Whetber you like it or not
this « f the Hcuse may Yike it. (In-
:myuam) Do net create t trouble
now. Yesterday I felt about it, but they
were 80 excited that they ook the hl:tp
cf the Opposition Leader, Luckily,

- Mr, Chavan was there. I ocnkltnke his

ce but Mr, Chavan alsc v 1d me
that he had seen it. 'l"hntmunumwh
the permission of the Leader « f the O,
sition thet: letter was sent tv me,
least, with the help of the Le.ldertfthe
Oppositiin I coul pmtpme it fir to-
marrow and todsy instead of a scence
being created yesterday itsclf,

Even today, Isent all the papers which
Imt,t:‘tthlnimerl,tnmnfthemnu
short N tice Questions They said, 'Nrg
wmwtinlpoddmtnmthem
It does v t mean that they must answer
mmzmmﬂmmm
to compel the ummﬁ
7y roun-ﬁc be etuld

n
Mr. Mithra
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{Mzr. Speaker]
the Minister to answer it. Thereft: xv,
" was god enoughto writeto the S

becavse it \nt an incident which has ha-
ppened very nesr. The hcn. Minister
rt the ml’ rmluonand was g-od enough

t reply. It is not nzoenln t ltthe Mini-
ster should reply. (Interruprions) May be
that you and I cannot wi
matter, but they
rent way. That is the difficulty. (Interru-
DpHons).

SHRI JYOTIRMOY BOSU : The
People sre trying to run away from the
cm:n:rn: The people m runnl my
from the country. Mr, Kama
rﬁ'ms to run gway from the er'untry

Chawala was caught when he wes
bnardmg the aircraft. Mr. Sangy was
e 5“31.&1-’ bbb h

pl a8y arru'lmmrt thil

E:‘Kr notice ? 1 wevld like n#:‘
to be rephcd te. I would like to know
whether adequite precauticn has been
taken to prevent those who ere anti-
demscratic, anti social eénd corrupt from
fieeirg the country. I would like to have
& categorical statement on this 7

MR. SPEAKER : Yes, let him make
a statement. I have no ;ﬁiecﬁrn. I will

oe gled. Therefore, I would say that there
is one piint before us.

Wt wr fec fog (o)
usIH REEY, T TEW A dAre
q¥ WTER, W T wATeey HAr o ¥
T wAR !

friﬁ of%ﬁkﬁn ::il:::tl:ilehm =

wresy ot afowre e
sl (ft Tw wroEw) @ WX
w wff T & 7 wd fodw
e fie (R agm X A waly &
FMA (Interruptions)

11°'43 hours
RE. EXECUTION OF NAXALITE
GIRLS'

SHRI SAMAR GUHA (Contai) :

‘Six, I have given you a notice under rule

?,w. e atter. A girl
rgent m

of 107 going to be exeouted.

JULY 3, 1077

understand it in a diffe-

Nazalite Girls 16

MR. SPEAKER : - I will explsin it.

SHRI SAMAR GUHA: Please
allow me.

MR. SPEAKER : No, please. [ am
:‘? permitting you. If you want to
BC. . suwan

SHRI SAMAR GUHA : I am not
raising any question. (Interruptions).

MR, SPEAKER : Before you raise any
question. Please allow me to explain.

SHRI SAMAR GUHA : Tam raising

a very sensitive issue.
MR. SPEAKER : No please.

SHRI SAMAR GUHA : 1 begof
you.

MR. SPEAKER : [Ialso begof you.
Kindly hear me first.

SHRI SAMAR GUHA : There are
certain things.  (Imeerruptions).

t.h: girl of }::l“ s‘;m; to heﬁmwud on
18 ven a
ven you & mmc: un 7.
Mrs. Renu ukherjec and gﬂk

MR SPEAKER Will you also nlluw
me to explain ?

SHRI SAMAR GHUA : I am con-

you prior information, with
sense of res bility that I should not
createany c in this House being
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Naxalite women are to be hanged
on 16th or 18th or some Anyn{,ws
to? read it in the Press. of us have
read it in  the N This
morning & notice comes to me.
1 quite agee; it is serious to me, to you
and to the whole House, But I will have to
examine it. The West Bengal Govern-
ment is seized of it. It is said that the
Minister want and saw them in the Ia.ul.
Interruptions) He is consulting the Chief
inister . The State Government has
totake a decision. A manor woman cannot
bz hang:d in jail without the parmission
aad consent of the Chief Minister.

SHRI SAMAR GUHA : It is the
responsibility of the Home Ministry, We
want to know whether the punishment
eaa bzeyn nated or not. ([12rruptions)

W wwx am wx (gimar) - &
7g o wgar § fr forar aeg Wi
Y g At F UL X gAY FITAT NAT
8, 341 arg waT faam 377 § €
oY qaTer ISTAT SIAT, AV T AAY
FAFT waTa A & fag arsy gt

MR. SPEAKER : The Minister may
make or may not Thake; nobody can
.compel him.

st swAmw wg At T wra
w71 wa § 78 5 9N sy feaw ?

MR. SPEAKER : I have already tou-
ched that. I have slready said t &
Minister may or may not make a state-
ment ; nobody can compel him.

If the hon, Member has given it this
morning, then how can it come in todays
agenda ? Can a Minister or a Member tell
me that such a thing has ever happened
in this Parliament or anywhere else—
that a Eembu iv‘as notice and d::y 1.;

ut on the a the very same
%"hc hon. hieuber has given it only

SHRI JYOTIRMOY BOSU : To-
morrow is Sunday (Interruptions).

Naxalite Girls 18

the Speaker Control the House ? The
or g::ebady

0me assis-

tance from hon, Memgl. The hon,
member gave the notice today at 10°30
a.m. And today itself he wanis to raise
it. If this is going to be the state of affairs ?
T will be helflesk. it will be impossible
for metorunthe Theh n. Member
.llzmuld give me :ogae h:im:. After all,
they are not going to be hanged tomorrow,
The Home Mmguur also must be given
some notice under the rules even to
make a statement; he should be given at
least 24 hours”s notice; at least by tele-
phone he has tocontact the Chief Minister
and others. If the House has to be run,
ithastob:raaproperly, If hon. Members
help me, then I can run the House pro-
gcrlg. Or elsc, the Speaker will simply

e sitting, the hon. Members may say
whatever they like, the Speaker will
just sit and go away. The notices given
by Mr. Chandrappan, Mr. Saugata Roy
and others are before me; they have been
received today, I should be given time
to refer to the Minister. ([mterruprions).
I have not mentioned all the names.
Maybe, some other have also gvien, Qur
friend gave it straight to me. Therefore,
I know that, Some hon. Members may
have given in the office also. If the hon,
Mem! expect me toput it on the aganda
the same day, I think, It will not be good
for the House. I smadvising, I am reques-
ting and I am appealing to may friend,
that it will not be good.

g &% AT & | ¥EAg a1 gew
¥ fegrdT@m | 7o fog oo a7 A
weted & fag mdar warg

SHRI SAMAR GUHA : I have only
to say that I expect you to be fair to me,
Sir. It has been the practice in this 1Touse
during the last five years, whenever 2
cull-attention notice or a notice under
rule 377 is given. That prior information
is given to the Members concerned,
before the House starts, whether the
notice has been admitted or not. I have
not received that intimation, Thar is
the reason I was trying to draw you
attention, not that I expected it today.
But it has been the practice for the last
five years that whenever a notice under
377 Is given, information as to whether
it n admitted by the Speaker or
not is communicated to the Member.
That has been the practice so far az my
knowledge goes.
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[Mr. Speaker]
Member. Whether it has been.admi
or not will be communicated by '3;"3
Secretariat in its routine way.

SHRI SAMAR GUHA : I am not
saying that I want a reply today. But
it was the convention of this House that
whenever this kind of notice is given the
Member is informed whether it has been
admitted or not. .

MR. SPEAKER : I am agreeing with
you on that : Where is the point of differ-
ence between us ? Will you kindly sit
down ? I do agree with you but it cannot
be done within fifteen minutes. You
cannot “i that you gave the notice at
10-30 and you sh get a reply by
10745

SHRISAMAR GUHA : Pleasedon’t
be so unjust.Igave it beforeg-30.

MR. SPEAKER : Mll{.be, cut I came
only at about 10° 30. Perhape the mistake
is mine. Normally I come between 10°00
and 1o- 30. The moment I came I saw it,
but where is the time for the Sccretariat
to find out whether it has been admitted
or not and then to communicate it ?

SHRI SAMAR GUHA : I oaly said
I expected such information.

MR. SPEAKER ; Well, give me time.
I will consider it and if it is not admitted
you will be informed that it has not been
admitted. A number of things are there :
let us proceed with the work now. I will
send it to the Home Minister and he
will contact the Government here on the
phone.  After all, the hm;i;? is on the
18th. He must talk to them a/ find a way
to save them. House wants this,
we must negotiate with them. talk to
them, persuade them and so on, It may
be pissible to take it up on Mornday
or 'Fu.eflda)f——l don"t know, I will have
to fix up the time. It is my privilege to
fix up :ﬂe time but I will see that it is
not tno late, It is not going to be after
the ladies are : Certainly not.

SHRT SAMAR GUHA : Iam really
exercised over this mafter : It is a
question of the life of an eighteen-year-old
gitl.

MR. SPEAKER : Iknow,lcan under=
stend you.

SHRI SﬁMA%ﬁGUHA H Un'fi‘!u t{wre
is intervention the sentence Will no!
commuted: the 18th July is the date line
Day when an 18 year-old girl will be
hanged :

SHRI DINEN BHATTACHARYA

(SRR, e B

JULY 2, 1971
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meat ? You are -with that Gover-

ment because been given

good lesson ﬁ’.:-ue. v --
SHRI SAMAR GUHA : This

A gentle-
mniuolimg‘erhuhg does not know
tgfme:»h commute tzlm ol :
punishment,
It is the privilege o?:gl the President.
He is so ignorant about t] things that
I must try to help him. Only the President
is authorised to commute it and no
Minister, Chief Minister or even the
Home Minister here cando any thing.

MR. SPEAKER: It seems it i

igb of Lhe Ch.li:n;mtdolﬁniy t:: lru.'llis :?I.:
ouse but so settle differen

the Members themselves. SO RERER

I1.45 hrs.

DEMANDS FOR GRANTS 1977-78—Contd.

MINISTRY OF AGRICULTURE AND
IRRIGATION—Gontd.

MR. SPEAKER : We will now take

up the Demands of the Agriculture
inistry. We have alreydy spent one-
and a half days on this, T thought the
Minister could reply in the evening, but
now some Members have requested that
the time may be extended. [ have no
objection to extending it even by a full
da?, but I must warn you thatif you want
this to be done, to that extent you will
be losing time oft some other Demand.
The Business Advisory Committee Hed
fixed only 12 hours but, from 12 we have
gone to 15 hours. If you are still
not satisfie and if you want some more
time, T have no objection. But then,
the Minister cannot reply today : he will
have to reply on Monday morning. But
please bear in mind that you will lose
time on some of the other Demands.
Already, you have lost some Demands.
The business Advisory Committee fixes
up the priority. Shipping perha har
gone, Civil Aviation has also gone alresdy
and Plenning may also go. For the
whole day today, we will discuss the
Demands relating to the Ministry of
culture and  Irrigation and the
nister will reply on Monday momning.

One more thing. May I lml to the
hon. Members to allow new Member to
make moiden speeches for five-ten
minutes. Let them have & chance in
this Demand with which every Member
is concerned in his village or town. There-
fore, if new Members who have
not spoken already, are given rame time
jn the Demand, it will be a maiden speech
for them. 1 would, therefore, appeal
to all the parties to  givetime to the new
, five or ten minutes.

1 JYOTIRMOY BOSU
HS'H"&“_I;? " Me. Speaker, Si_r,g)m

efroneous has on record.  You
aré squating -'.cmm:mm-
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notice under Rule 32. I weuld request
you to kindly lock mto the matter rad
ssue rectives.

PROF. P. G. MAVALANKAR
(Gandhi Nrgar) : Mr. Speeker, Sir,
you just now said that the entire Heuze
wants extension of time for dicutsirg
Demands relating to the Ministry of
Agriculture and Irrigation end, therefcre,
today, the House will discuss thete De-
mands and the Minister will reply cn
Monday. My difficulty is this, that the
Government first changed the time-teble
of the order of discussion of there De-
mands, which was given to us in rdvence.
The Ministry of External Affairr wos to
be diicussed first, but the order was
changed by the Minister of Parli: mentc 1y
Affairs by consulting scme Members.,
T find that everyday, a couple of hours
are addded to every Ministry with the
result thrt the time-table which was
printed by the Lok Sabha Secretarist
and given to us and on the basi: of which
we have been organisirg our pregrrmme
for going to our constituencie:, public
meeting. etc., is not follewed. rnd we
cannot enticipete  when the Demends
relating to the Ministries we w: nted to

rticipete in will come up for discussicn.

t is one difficulty.

Secondly, as you rightly pointed cut,
Sir, some Ministries will be crmpletel

llotined because no time w'li be left

r-discuwssingthem. Let us treat this
Ministry of Agriculture and Irrigaticn
as an exception, first and last, end there
should be no more extension of time for
other Ministries, otherwise we will find
that the time-tablewill be d'slccated
and a number of importent Ministries
will heve no time. I would request
you to go eheed ow this basis.

MR, SPEAKER : When the Busi-
ness Advisory Committee meets on
Mondey or Tuetdsy. this wevld be
discussed snd a decisicn trker. In the
House, you con never dec'de this.
Some hon. Members would r:y :  Let
us discvss it; others would sry thet they
do not want to.discuss thie,

Wt oW owme o (frefor)
oy wHEy, Al gEer & WY
T T - A 0§ TE AT & gy
% fadew wovr s § fr o wfw
ot ek siamere o s ¥ fad wwr
fiefiewer wr i wyraT ST R, s
Lind i) o 8 UCRRRE

e wiw W ayr o g
o w17 &3 anydy

ot vprw fog wnt (Fagd)
wrt weaw wEYEy, wfr o off |
oY wEr wi wege # § & e
awdw v § | W o fy welt of & wfer
FRATE 6 T § 1 5 F I ew of
ot seferrer wrore o & gy o T @
o TamTe av arey & 1 &9 0 feerd
I N e awwrg ¢ | wTe OF
wft sarr S & | agt 7075 whw
firarr g & WY 7t 7 wrw W e
graT @ar § ) @ ¥ fewEi oW
ofvfarer werdt & wx 2w Y wvw foreren
{1 afrrde et e fragt & wrpfow
araAl &7 W@y Sygnr T gy @ kv
ot oY q¥ qw ¥ @t & fag fewrt
AT ®Y SqesE § | A w7 gkw
farerr awt w7 qEem w@rg | W@ O
ofies oeze W w7 dfen
¥ 4 ifitwm ¥Rz ¥ qur a1 ¥
sra# gra $1§ gy § fe v e 3
q 3w ¥ wfar WY ek o g amoaft 1
& wrE IuT afl @ | sl W iy
gaIX 8w ¥ 25-30 wfawa qfw qv
€ ek & <Y & 1 o wix dams
n AT ¥ 7t wg afy feafa ko

gt agt ferard speaa: afY, arema,
WY 7gd & g & gErdr Afany ¥
FTETE F qIeAt ey § W oy *w wvaw
§ 1 W arft & W aw o W
sraey A FTERT ¥ | wLETE e ¥
1§ Wt § W w qif guT wiw,
fagre v drer & fpe SR i & g
arx & 1 wrer fgear wg wmar & W
wEaY ¥y ywar gt § | gard Afen)
9T ¥¥ a¥ wiw ¥ gy fxad i
#Y frwrE gY o wt< gt mrefdy w7
AT WH-EH 6T AT Gy § IR Iy
TWAT AT W ¢ R AT o o o
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fearat w ot fawet &t ardy &,
Tz 7 fafana wrey av afl € ardt
t | faxdr & wara & qrae o fan
& frg g < war g gas af LA
#0ifs gq TdemT ¥ G @Y | T
X1Z 4F T 41 1 AL AF @ /A
AT Hfaarafi T arfrg &
anaar § & wear wa o7 g gram
Ta¥ faq fawdy 4 vt =nfge 1 &0
gara § f wreari st faadt a w0
« ay A feaAi w1 faaey fra o
A Arq w33 441 F1 R g owE
M7 Fr GTA F0A FITAAFNN
AT gt ¥ aora fedras & auy faai
oF q&7 gqeqr ag § 5 feam qwg
fag st § w3767 g TIy GFAA
# A qEd €

wrqqr, swa, §a7 afzat wr g
TgT AYgs & q37 gwr § 1 @g Pafaas
ufear § forad aga ¥ aqure o o
A E | IW AT W AF FW ¥ fag
¥w gy A 1 fawrg fivgr amg W
TR THIT & A1gT AT W Aqwi F o
IAAt Wt otz fear oo 1 g g
¥ wr ofy A qfw fawr asdt §
faaar qfetdl ¥ afer wr qFaT &)

g, Iara fox § wa ¥ wfaw
sax qfr 3 1 rEw FEW EETC
|IAAT KT F F19g TAY | 3G G
uwg I9T qfr § can g 91w awmm
o aFar ¥ | oY W qTH F oAt
T e a3 gardt aferdd &1 F|w@r
«r aFar § foad agr qv goar §i@
Wi @t wt darar agd A qw AT av
gt

arFqeT g et o & fis ax aw
aar ¥ el ff i wx ow fis
XS AT & w7 F eftme Tt fwan
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AT | WY IO & ¥7 F wlrer<
gt fear orar &' aft g @
gt gw gEd ¥ FIC WA
¥ fag wewa @ )

T ow getr ok § ) Ffe oW
4 w9 ¥ w907 & Faw waw 7
grar wrfge | el & gz o 7g gan
t) giag AR gaw @A
wifgg 1 & wox ghy Wy o &
wga Fan g 5 & gfe & arawrc § )
gy B ar WY At ax § o 4
WY AL AT A0 A7 oY qar 7Y qv )
# st oY F( geTa dav g f W W
ST ¥ Bga w7 A7 g1 | g ey
w1 wfgw darare & § SreargA
faRrT | A @A ¥ g9 99 OF-0F AT
S oF W1 /L GAN A5 T WY |
25-30 W4T ¥ g4 T oz gy w7 § |
g Y ST owrE A4 g ¥ IAST A
aferat o ga i §, it qw T €
fararr aga TXwrT § 1 IR wltersw
F7 #Y WY I AW T F AR
¥ +ff agraar X #T agweqr #F qUAT
Luicdl

T ¥ wrg-ard feart & fag s
agraE g § ag 9 wHT & &, T
w1 | TEFT seangA faar ST Avfedr |
a¥ a¥ firgry wius 7 T IaTAW
# &t #rg oY farar G Y & Fora® are
WETLg UFT ¥ SATET WA g1 | I
firet & qre EET oY AT & IEA @
gk i 1 orgt W feer e § w
o7 AAg W1 qugrw § 1 qfewst FwT
q¥w ¥ o ¥ qre Wit wrw e g
afier it figeat o forrik wTs-wTE WL
TH-r oer Ity Y § I & qa W
wra e At & g v & fag | sTeeY
gt figarl WY seatfew s il
W ey freltw g W gy
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1§ wa< g gur | 9fw W gl
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g agr Wiz zT@ W agof ¥ &
LECTIE L (I 1 (O L
AT qgErw ¥ Arvwe &

qrar g fear sm@mr 0

WIT WIT AT A v WK
AT oiw, ag A TqE qg G
‘T qgar § afex gard fo3r & aer
g faar sar &1 wafae wrw gaw
'YW FIETC ¥ fa@ JfE TH qUA
fax Al wmaar N Aoar @ @
§ I5% wrdy wigs ¥ wies o
Fa

SHRI 11‘31:].:. PAT}L g(nhbsb) 1
upport t or Grants brought
:!n by the eM.in ster for Agricalture arid
Irrigation.

First, 1 congratulate the Janata Go--
veramsnt . for giving Agriculture and
Irrigation the {p_:o place of impartance
ani for more funds having been provided
Tor Irrigation and ture.

Till no#, 1lthough som= of our freinds
on the Congress benches have been
atating that igricuiture was not naglected
gzd them, :%h:eml expﬁlaf_h it ‘ff'

eated, tims at i s
~vet¥ short andso I wlll;t’j: nto the
-details,

o e, b o
vi i nce.
e R i s o o
1 on

‘to the argent uphill task ahead. The
o have to be taken up in such
unemployment in rural aress
l's:r.:dicnud with the progress made in
the fleld of agriculture.

I would like to stress that ngriculture
should be dry-Farming oriented, I say
this bxcause at present w 25&"“‘”

at. most

; n to dry fariip & cultl-
vators willnot be inia taimpetive

their agricuftural economy.

JULY 2, 1971

of Agriculturé and ]
Irrigation

8o far as dry-farming sgricuiture is
conzrned, the main point is this, They'
-hr: at the mercy of the vagaries

the monsoon. If there .is sufficient

caiafall they will get plenty of yicld and
crop, If ngt\g’n not help

they will not get any yield. So, taki

into ¢>n .id:ration this stress shoul

be laid on helping dry farming.

Regarding our food
necessary that we should produce more
and we should be self-sufficient.

Sir, much has been said about improv-
ing cultivation in agriculture.

It has been said that the main emphasis
is on helping the 1griculturists. In prac-
tice that does not seem to be done. The
main mgl-mil should be o.. offering a
remunerative price to the agriculturists,
Unlegs and uati] the agriculturist gets a
rtmanerative s he will not be in-
clined to uce more.

The agricultusal Prices Commission
is of course there; it fixes the price for
a particular season taking into considera-
tion all the factors. xperience
however shows that the cultural
Prices Commission fixes the price of
foodgrains by taking into deration

ion; it is

- that the industries are supplied the raw

materials at cheaper ’price. I can prove
by the figures supplicd by Government
that the agriculturist is put at a loss singe_
he is mtgm a remunerstive price fer
waatever he produces.  Ifanagriculturist
is not given a remjunerative price for
the inpuats, and, if heis put.at a loss, how.
do you expect him to more food ?
This should also be in miod,.
Unless and mnlm hima remune-
rative price you expect him to

more. This may be bome in

quamingtothnqm'tion of land’

Ee;ih: tl;llm_, 1 :hinbkd the _lm; rcrm
slation is not being implemen

properly. It appears that the y
(_iwun::m is ul:g?ﬂud with the legisla«
tion’ enmmdsO fl:gr thelctmgma Go-
vernment. AT A8 am co! .
I'should iy that T am not atall ssu‘sm_ni
with the legislation enscted by the Con-
gress

. I may draw tiw attention of the
House to the policy -
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85 far' as teaants -are concerned, I
kaow thit thomends and even lakhs of
them have been evicted under-the pro-
visioni of ths Lwnd Legislation and,
as a resulr, have bscoms? landless.
Tadugh the right of purchase was given
to th: tens:mts,. 1 am afraid, that in
mwmy States, that has not been imple-
mented. In the same State the right to
purchase the land is not given 10 the
tentnts. I would like to know from the
Govarament—che  Minister whether
he would do something in the marter.
There is a lot of wop‘.fur improvement
in legn.n‘wn and surplas lands may alro
ba distributed among the landless psople.

MR. SPEAKER : W:ll the hon. M2m-
ber conclude now ?

SHRI D. B, PATIL : I shall be
lcn*lndhns Sir, Tlieland.refnmulqu
ation has not made any improvemesnt
s0 far as landless people are concerned.
In the year 1977, very few landlords aze
having more lands as compared to lakhs
of others. As there is no tire, I am not
in a paiition to quote the figures to prove
this. So, if you are going to give
land to the landless, then those who

of irrigated land. In Miharsshira
th: c:'ling on irrigated land has beon
fixed at 18 acres, uﬁ!m considera-
tion' the u:m:nty of | in the country
it is not prop2t to allow more than 10
acres uf:rrlﬁwed lnmi per farmer. It u
only wazn the land is distributed equall
and equitably that the total foodtmm
produztion will go up.

S§'r, Inkhy of vl!lngeq in our om.mz
have not so far even bzen provided wi
drinking water facifity. Itis & mutter of
Tegeet that the c-m;rﬂl
daring the last 30 ye d not
provids d-inkl wmr flcl"l’,' in.l.lﬂu
v'-llqn. In Muharashtra alone
are 19,230 villagss where drinking
wter (icility is not available. Thesame
is thr position in. other States. of our
crraeey. I would request the present
Governywent that top peiority should be
glven to providing drinking water facility
in thy villages. m{;ﬁrnumh not hu
m\itmmh work hard th:lmd
you.expsct him to on
and! produce more,

3

cro:im m®asures being taken by the

ment, Atthe#':mm, antisea
erpsion m has been minde for the
Stute ¢f Kamala, Sir, in Mcharashtma
we bive a I'_eu_muﬂ}liu of 730 kilo-

to mike som: pmuicn for anti-sea
erojion mzasures in the State of Mahs-
rashtra, ]

Sir, the m: oly cotton. ment
schese i Deing operaied "““‘i‘m
rashtra, The Central Government is not
hdpmn Mzharashtra Government, And
also the Cantral Government is not pre-
pared co illow the Reserve Bank of India
to help the Maharashtra government in
this ml;mu ‘The Centra]l Government
says that since monopoly procurement
of cotton js being practised only in one
State, it is not desirable, Thisis not
proper. On the other hand, I would like
to suggsst to the Central Government

to emaung monopoly cotton procure-
ment in of States snd  see thar it

succeeds.,

Luﬂy, Sir, a word about price fixation
.fre ricultural commodities. The prices
aye fixed without taking into con-
ud.enmn whether the produce is from
an irrigated land or from land cultiveted
dry-farming. Sir, the yield acre
-farming process is less but
tlu same pnceu .im to the agriculturist
cultivating irrigated land and an sgricul-
furist tiumtg dry-farming land.

A great mJl.mle: has been done in  so
ﬁr Il the dry farming agriculturists vre
qummy of i utl u
tlu uau- ‘as_used lgi
cnl.tiutiqm-im and. T diﬂerenae
is only with regard to the availability
of for the cropa. So far as the
» there is a
guarantee for the crop t &';fh" case
of agriculturisty cultlnn ﬁmng
Ilad, the po-ition. is ngmm
the cultivators do not get yield in pro—

tion to the :glpm in the dry-
lzmndﬂ. ‘herefore, the Govern-
ment should ﬁxmdmuam. that
i{s, there shouid be one price for
the d f-l-t?:lu mduc:mai:d another
jce for irrigated produce.
ghﬁvvmm

procure the grains
from both the types ofcullwnm by.
fixing diffretent prices with the help of
the State Trading Carporation and dis-
tsibute the ra-m to the consumers at a

price fixed by the Government common
to all. s[r.l hopethehm. Minister

takeinto considerstion all my sug:
m and help the dry-farming lend
cultivators.

DR ShRO‘JM MAHISHI (Dhar-

war North): Mr. Speaker, s&
'h.: rf 27% t\I:eplourhy Frﬂu
%Mﬂh Unien Terti-

!Hl w .l
ot A e M e
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has grt tc be a very effective machinery
Explmunu.ng plans snd pro-
grammes. In the absence bol' effective
machinery, one can easi mddipm
what the result is geing to be, It is
not thet the increased saticns bave
not been made in the eaclier years. But
the question is that there has g t to be an
effective evolved for this
purp se. Now, the anthcrities may
argue that this addidcnal 279% is g ing
to meet all the additcnal crsts and cther
i’}lldnrtg’ and there weuld net be any
r erogion in the capital ccsts and
other inputs that may be used {: r agricul-
ture and irrigetion porp: ses. But,
or curse, because thesc are labrur in-
tensive areas, there will be erc#ic n and we
do n-t know to what extent we will able
to reap the benefits cut «f this 27% in-
creased allocation and spzcially in the
rﬂl.:;afli ;:Imt}ri,.ig is_again & b-;[ucn. In
cld « f irrigaticn, no doubt, pre gress
has been made, But the progress has
been rather slow in spite « 1 the best
intenti s of the Government and the
best efforts made on their part also.
The Jand breught under irrigaticn was
31 millin hectares in 1965-66. But
the pn gress was rather sl w in 1970-71.
It was 38 millicn hcctares. In 1971-72,
it was 3% 6 million hecrares. In  1972-
73, it was 39-2 millicn hectares. In
1973-74, it was 40 milliin hactares
were under irrigation.

From the sbove figures, we can
very casily see the gress made and
it was very slew. meje irriru'rn
projects, the medium irrigation and also
the minor irrigation projects o uld nct
be ied cut cr cculd not
be completed within the given time. As
a result «f rise in price of inputs and
on account of delay in the implements-
ticn « f the schemes, there was no substan-
tial achievements. Moret ver, there is
s big gip between the actual crmple-
tion « f the project and the actual utilise-
ticn of all the efforts that were being
made available. Ncw, hew far  the
G vernment is geing to mske efforts to
reduce this gap between the o mpleticn

pe« ple did nct know he w to use the water
and t had to be educsted; even ncw
they are in the process of being edu-

SHRI P. RAJGOPAL NAIDU
aCh.i um?u: I am sorry Sir. The
s have not been pgiven facili

to utilise the water there. -
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today the Irrigstion Act at the State
level makes certain previsions frr firm-
ing & crop patern. We hae not

-t & nati- nal crop policy in our country.

he or pping pattern can be decided
by the State Governmenis also if the
Centrc ¢ nsiders it as a cencurrent
subject. If y u can givea directive to
that effect, the cx pping pattern can
be evolved. There are cerfain  Crops
which require a It ¢f water wheress
other cr ps do net require s much f
water. Can the irrigationrl facilities
be given to sl areas equelly? The
Chairman «f the Tungathadra P jéct,
I remember, remarked : “Water
is allcwed to fl w inte the flelds « ver-
night, The farmer gets up in the ealy
merning to chsc the tp, And the -
weter will be flrwing al ngwith the scil
there and « ne fine merning he will fin
that there will be no scil left & griw
anything. Of c-urse, I do met nk
such a sirusticn will crme. But cne has
gt to be very careful sboue it.

New if the crepping pattern can be
evrlved, we will be able v grvw mire
food snd during these years c¢ur agri-
‘cu'tural prodvee had mot gene beycnd
120 milli n tennes. With this 41 millicn
hectares of Jand underirrigation—wet land-
with m re than 100 acres ¢f land under

n, can we nct have at least 200
millicn topnes—3a tcnnes  being %:-
duced (n an EVETage Pper acre. t
the difficulty is that the irrigaticnsl
facilities are given on & very large scale
to certain crops. For example, 79
fakhs of scres @re under sugar-canc
cultivaticn in  our country. — Sugir
cane  culivetion is in
some PrIts ;: mrw [ erete it is
net ng in © purms untry.
mpr?gr in South India {r 11%—



: exast and what amount of
ional  facilitics ;re wasted. If
can be diverted towards othcr
the agricultural produce can
hly more, ' I°do “not-know why
is a flair for growing . sugarcane
er the country. Everybedy is
0 (fn in for sugar-cane, sugar
khandsari ’ factr ry. Today
handsari  Association has also
¢ a representati~n to the effect the
d %ﬂy re]llef should be given to
m. Excise duty r;ixef was given to
last year. “Whether it ‘goes to the
“pr-to the’ copsumer—nobody
Certainly it goes to the mill
No Government is cer-
interested in patronising a few
e who are” manufacturing sugar
Five' times more irrigaticnal
s are diverted towards the sugar-
ther f od crops require 1/15th
rrigaticnal facilities, " This sugar-
i m-nths “crop taking ‘away
¢ water, fertilizers and’ other faci-
that are given to cultivable land.
ern isevolved, a natlcnal crop
evolved and if certain ‘areas are
d for growing specific crops,
it may be possible fcr us to have
ural produce tc the largest ex-
1our ciuntry, With 709, of people
ged in agriculture—this being ome
biggest occupaticns  in our
i ry we may not be required to go to
ier countries frr fcod and we may be
lf-reliant in this matter.

Sir, the problem of 1rrlga'1onai facin-
$ is a very impcrtant one.  If the
are very costly,” the cutput ' is
turally going to - be ccstly. The
ater rates in certain parts cf the cc untry
¢ very high. In northern India they
¢ not high, whereas in Scutern  India
e water rates are high. As comp d
investment made by the irrigation
tin the area over an acre of land,
ater rates are nct high. On an
jerage nearly Rs. 6000 are invested on
n acre o f land for irrigation facilities. A
pmer gives Rs. 40 in Karnataka: for
e, Rs. 24 for paddy and Rs. 16 for
r crops. If may be a little less or a
nore in « ther par!s but-in ncrthern
it is the ‘least.” 'If these facilities
diverted towards other crops,
lalso enable the supply of food’grams
il maﬁe cur country in gﬁm
as foed is conccmed no
on this whére cangd” recOw:ry
6.per cent? Goyernment shoul
into the matter. Nothing can" bg
&ver;nght. Policy -has ",gq; 10 -
dinto. It has gotto “be im lcmem-
th great care ﬁl:F ‘caufion; mw
mm{o how can outputs be
[1}
or; &

gwe a'high pricé'to the ¢ t:ui%

it iy el o wdld
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to consumers at very low prices. Hcw
is this to be reconciled ? Fertilisers
is the most important input for agricul-
ture. The cost of chemical fertilisers
has risen like anything. It has gone up
to 2800 per tonne of urea. The official
advisers give their advice to the 'mi-
nisters; the minister may be a good con-
ductor of advice or a bad conductor and
he may throw it out. Even then advice
is given and it js carried out in such a
way that imported - férhhser is cheaper
and indigenous fertiliser is sold at a higher
rate, In order to ‘equate the two “Some
concessions and deductions and subsidies
are given. I do not know how this
policy works. The cost of p ng ‘up’ a
festiliser plantis goingup li

Investment in Mangalore Chemicai-;
and Fertilisers went up from RS. 45
crores to Rs. 109 cromes for a prodution
of 1000 tonnes per day, urea, Fcr
IFECO, it has gone up to “Rs. 200
crores for the same 1000 tonnes urea.
If cost of plant is going up like this, how
can the cost of productionof fertilisers
be less? At one stage —government
said that naphta was in short aupply ‘and
naphta based plants were sought to be
converted into furnace oil basec omes.
After that it was stated that naphta was
in surplus. If the present government
Were to say that thi§ was done‘during the
Pprévivus‘regime. ~I can only say that

-arguments- do not cure the diseases, It

iscnot a pgﬁl;; atter; it is a nauonal
qucstmn. s as to be lookd into.

I haye got a few words to say abcut

_cotton, Lonﬁ_ staple’ cotton ‘was needed ;

after a lot '0F 'résearch in our: courtry
they provided -this - -particular t cf
Jdong stjaple "cotton and pcth: too

it with great ‘enthusiasm—1 thi nk tl‘e
Vara!éks!mu*’m:ets;" “Séeds were scld

“ for 'Rs."600 a’Kg. but next yedr it was

sold ‘at-Rs, 150 a kg, guarantce
is  there that the farmer ~would
get an adequate price for his cotton ?
‘Can” government gwe an assufance ?
He is"to “invest 'so 'much money-in irri:
gational’ facilities, purchase of fertilisers
and $0 on. Even then he is not able t)
Eet a price for is crop. "Why should
“in “'for”" cotton production ?
'I‘he Cotton ‘Cerportion-of India; which
can contrel the market with a buffer
stock of cotton, has been very slow c1
has not been 2 able to play its role.” The
result was, therc was supply of cotton
at Ofie stage af it was exported. ~Then
came shertage and cotton was impcrted.

; ;lrl;)day Rs‘.agoo irroj:egshwortt%l gf sggéhenc
res are bein t into thi ntry.
" Is'it not” i 33:@0%

a “'disine ““Trdian
ﬁsrﬁicf m' grow mcré cotton 2 Will
fibres fcr
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in answer to .a question, I learnt that
from the date cf -opening of the L.C.
to the date of ‘getting the cotien import-
ed, the period is n0t less than g months.
During that period, the cotton could have
been grown here if proper incentives
are given to our farmers. May be there
are certain interests who want that fibre
should be imported. "But the Indian
farmer has to_be encouraged t0 grow
m re cotton, . We have to depend upon
our own agro-economic industries  for
the -betterment of the economy of our
country. If there are no agro-economic
industries and if the _bye-prr..'ducts%- ak:-e_
not taken out, how can the prices of t e_;
main commodities be broug!lt down
Sugar sells at Rs.5a kilo or more because
the bye-products are not taken out.
Bagasse is not used properly; it is used
as fuel ! The molasses goes down tl}nto
water, There 3re 2 number of bye-
products like alcohol, plastic matena%?,
resin, citric acid, etc. If they are hn St
taken out and processed properly, {L‘:
will the cost of the main product
broughtdown ?

There are primary credit coopera-
tive societies at village level, but credit
is not given in time. The farmers re-
quire, apart from short-term credit,
long-term credit for long-term purposes
like improvement of soil etc. To a
great extent, the branches of the nation-
aliseq banks in the rural areas cater
to the needs of the farmers. The de-
posits in the nationalised banks from
rura] areashas increased. But the pro-
fitability of the banks has gone down
from 8 to 1 per cent even though the
deposits have increased tremendously.
1 do not know whether the banks
were required to write off the bad
debts in the agricultural sector or in
the industrial sector. If it is in the
agricultural sector, we should be able
to get a clue as to why and under what
conditions these were written off.

Lang reforms have been carried cut
in certain States. I once had occasion
to meet a Divisional Commissioner, an
able officer snd I was surprised when
he said, “We distribute the land not
for growing more food or other pre-
ducts but for fulfilling the psychologi-
cal need of -the landless faimer thaf
he also posseses land!” ° Is that the
objective? Maximum utilisation of
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the land and maximum production is
the objective, which is very laudable.
If the landless farmer is going to be
involved in this operation, let him
also be given some post-operational faci-

lities. In surgery, post-operative care

is equally important, rather more im-
portant, than care taken in the earlier
period.. The same js the case with
land reforms. The farmer has to be
helped and given all encouragement.

- 80, a policyhastobe evolved and the
positive aspects of that policy have to be
carried out. Itis no reply to say that al
the troubles are due to the policies
of the earlier government. We have
to answer the people of our country and
we have got tO see that positive aspect
and what maximum benefit out of these
things can come out. Therefore, Sir,
under the circumstances, I would like te
request the Minister and the Govern-
ment that we shall have to evolve a very
effective machinery for the implementa-
tion. There is a big gap between plan-
ning and actual implementation, I hgpe
that positive efforts will be made in this
direction to reduce the gap and see that
what we promise to the people and wha
our people deserve and what are expected
of the Government are being given to the
people of our country.

Sir, the soil in our country is very
fertile., There is a saying :

“FETEAT A

That means, mother earth has got many
gems in her womb. If we try to fulfil
all these plans and programmes that we
have got, well and gnod. Otherwise so
many have picked up the gems from with-
in mother earth. I would say, mayycu
also pick up a few.

'_ Sir, I thank you for the time you have
given.

o @z fag (Jgaw) : weam
HqEIRT, gHI 3w # 80 gfawd star
B2 B wEl § AT § HIT AL
qow &Y afeer AigereE &, W OFA
v @ § oI ¥ 72 wfgww ¥
sgTeT @4t F wW F & gY 3|
gate 2w & afer digama 1971
g7dr &, S@ ¥ ¥ 8 wUs fwam,

5 F0% 97 AT | 18 FAT AFA



flgoe & & 13 - HAe afEw
g zafan @dr gak W w1 agd
el odaT F ) ARHEO gSE zEE
#g ar sfaa gem 1 3§ s
T TT W Fr Far g, I 0
v H gra 50 wigma gAR I
I - B o e B S
R T ¥ W YT oww & TET ¥
23 FUT &1 9T g SFHI ATA
[, dier mars wad faw gqan
@ &, SOw-ggl o F Ao &eer
qe 937 FLG 8 W FAST Frafaay
M QIR W &1 FZ TAAT FEY
Al TTEET &, AfFT wdr 5% IES
sz foaar @« g o=ifgg, S§
o & faw #que & ww fasar
g AW F A IW AT HTHEAT H
@H AFEE 2, IgH qarfas wuT
W T Py w1 agy F9 Gur faaar
g 3@ a wae w3 ozE%
X q W@ FX FY TS
@M w1 9 fF 30 9W@E ;AT g,
gafs aTFE A Q9T & TEY | ST 80
gfqma A= @& 9T A9 FW E
72 WA AW aE ¥ AR
T § Sg% g% awz F1 30 gfawa
A 397 9gT FH | T 30 Ffqwa
§ gy, fawer #@x g afaas
faer w2 AR wieazaT &1 @i 39
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W A A FEEr W &g,
60 FUT ¥ FFPFT 70 FUT &I
MG AT T qQreEl & A=q qF
100 3T & IHaT & | a1 7§ IAF
FEl F AEN AT qTAT § | FHIF FU
FAT grar st fyay s g9
T2q [IT HTATET q@97 | ar STHT &7
HIAT &W giA ardr g1 giEr "
FHT § gETT SUTET 9T HEAT @ |
FATX QI gAY & A ¥ d@ifaa
qraT & #IX SF T AIE ¥ SATET
d3T FET g | IHiAT §E SGTET
s g8 I 3 5 ogw adr wv
TF §3E AW, AN -HT W A% ¥
29 33 9% faam )

12* 50 hrs.
'[MR. DEpUTY SPEAKER in the Chair}

d% #HIT X I G
Farfedy & FWi difwg 1 awr

- W gHE FT AW fFwoaw@ @

F%, THH qI& oA STAT AR,
afga ot oF QU e T A
2L #=8r ¥ w=O A AqTEAR F
fag 3 37 & WX F@@ W1 @ &,
@1 afgar gdw & 77 & s= g4i
F fag o=g gfA & &q § 1 TTART
o= I g ® AT grer @ gfear
FHT F AX Y WY FHIAA FHAT 2,
afsw g7 oA T8 fRar s
R gd Fwar ¥ w5 oags
T ed wEA g, 1 g THA #
wrg ¥ dar A @Y gwar ¥ 1 s dar
FF §, @ SwRT wA gar g
¥ gae g feogme 2feen o W
wa a8 fAm o e =St
oot Byt @ 2, AT aga mE v
g1 g% T =gy 5 foe st
§ mar dar & Gwar &, WO G
waa 39 ¥ g ? owaw ¥ fEw
¥ oo ¥ oqrAr o HAT-HET AT
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[w’toﬁl‘m}
¥ wifin ) a8 & af ¥ fag sarst
vt arfen, dF ¥ frd SR W AR
a1 mr ¥ fao o Sud o W

el &1 s A1 A G e €,
9 7@ &N X A7 S g, A @G
giar wrfge 1 @dr «Y oF SAm g |
gaTY AW H Y oY  Imew 2,
W@ 17 FAT I AR g IR
nfafesa @ qfy ags< gz @i
# war smar g, afea S 3 FEAT
% 8 17 T8 gR Wiz g | afsa
(TR | W1 W AT 4 FUF A /e
qrel &7 T4 FT IR F, TR 13
F0T 2aET WeT qrY &1 TR g
T FT A E | 4 FAT g AT
® o qar o § oY 983 ¥ #aT g,
3% wm ¥ A¥ Arees AT g
IT AX g1 TEF FATAT 5 IS
g32T WrET qrET &1 g9 T TEAAETT
FT TFA &1 IR QAT AT TEATT
A A FL GHA | T INg AT
I A1MRY, Ffea gT wg sad fe
qrEz g g qeed Aredg H wTH!
mﬂwﬁﬁ%%ﬁﬂaﬂmaz@
g fF atw a7 &% 1 agrgE, W X
ot arft TEwIs FIF A1 FE qUE
?@%!%rﬁﬁa@h§@ﬁrfamam
qE AT AT § SEN G99 g
f& 5 @0z et det o F1 AR
g ITANTA FL FFX L | AN TG
TWHTAT g1 9T WY @ FF qF 28
fradt s & qrdr fremr @ 3@
50 ¥radr & wfas s F1 faw qwa
g1 forg famr 79 o) stro 9 g @
AT Fr FeaT Wt HF g SO
wHiT ¥ ga sew & v fawa
gan fogar wfegr & faal o faa &
Y |AT STET Y SEE T
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Iq3de sy g¢ e feg o &
a’tqm"ria'%‘ﬂﬁgagﬁﬁrmm
TFAT & | ITH § FTET THT TFEATIC
#C & o grd § faay qEr A
dF 10, 15 Wax A ww@r &
ST q RIS gaw A g1 9Ew
dF @rw X g fE oS AR
g § WAl gr oSadr § "
GTE #T FHE & FEE FL
T & SH¥ a=ad g1 §I AP
10, 15 #rzx qft &1 faw q=
& ¥ SAH SgTer A S9E @
FHAT A1 IAG AVa-ga] o TH G |

fegra @ war € 3R
3w ¥ ag ¥ FOU ¢F wAUs A
garst #1 qfq a9 Gais JHA ghar
&1 ag it fewg smar v g R
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w‘f'ﬁm’tﬂmwﬁiﬁtﬁl 1967 ¥
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[t g fag)

T8 frwar B0 wwad @ ardr
T 1 T wa ® a¥t wfrafwa et
T R 1 A F W wE ey § A
FAE waAr de W ¥ fav oamge ¥
TEAT AT TEATY T gy Pedaw @
fin ‘g gy ofear & fre o AeeR
WA 4T wifen 1 goo aid der
R AT 50 AT NI @7 7 Areclre-
Qoo @ a¥ =Y anfior swar &
AZANT T TF FTA AT

(SSHf@)I AN MrNASAHAD AB -CS}OTKHINDE
«(Sangli) : Mr. Deputy Speaker, . Sir,
‘everybody has admitted ‘that agriculture
in th_:_s country still depends on the
wvagaries of monsoon. T would like to
ibring to the mofice of the House two
more pertinent facts in this respect. In
this country there are two States—one is
Mabharashtra and the other is Madhya
‘Pradesh—which, together, haye one-
ifourth of the total cropped area in the
-country. And what is the percentage of
Arrigation in these two Stytes as against
‘the all-India average of ahout 25%7?
Both these States Put t0gether stand on
the last rung of the ladder and have an
m:gauoon percentage to the tune of only
-8.0r 9%. My submijgsion to the Hon.
Minister would be thyy the Centre should
give them priotity. " They should give
wF%ihtage_m giw_ng block grants by way
gt tnancilal’assmmncc to both these
: ates. 1 will mentjon some figures of
°“§L5n.f"‘?’.3‘s‘4m-‘e from the World Bank
gati;:- :‘“‘-‘fmational Development Asso-
Bam: O1ar received. These are three
.i'.l.;_ €8 Which we have got. One is
dgﬁ:g“"“zgar_whi'ch got 145 million
S mi]l?"'m er -is;Pochampad which got
Ggod.a (3‘:}’3dollars and the third is the
mil!ic}':”i arrage Project ‘which got 45
e th& Cllars. I am very happy that all
Andhra o Projects which are located in
L ?1 Pradesh got this World Bank
Centrz:: Ca, but I would request that the
Which Shiould see to'it that such projects
or M Are located in either Maharashtra
for v, dhya:Pradesh ‘are also -sponsored
" World Bank assistance and sufficient
tw DEVis got for these projects in these
w O States.  As I have already pleaded,
eightage should be :given so far as
financial assistance is concerned, to these

‘States.

So ‘far as Maharashtra is concerned,
instead o f having a. project-wise approach
while sanctioning block grants, I would
request the:Government to have a State-

-wise approach in the matter. "All the

JULY 2, 1977

of Agriculture und

Irrigation
schemes in Maharashtra which will bene-
fit che drought-prone aras _—%ﬂﬁm be
agsistance and hluck-a?lg'rams should “a“é
Biven for those schiemes which are going
on in southern Mabarashtra viz., il
Warna Irtigation Project, the Kalmawadi
J_mﬁaupﬁ,f’rg;ct_msl alsc a Lift Irriga-
tion Project which will benefit the edstern
part of Miraj Tehgil in Sangli District 10
the tune of ong lakh acres of land.  Thesa
schemos should bBe helped in ja big way
by giving sufficient block-grants.

~ Another point is that the Centre is o8-
cidering the possibilityoftrapsbasin  afd
inter-basin transfers of water. Accord-
ing 1o the Krishna Waters Disputes
Tribunal Award, the westward diversion
of the Koyana Hydel Project was to be
reduced by about 30 TMC. The pos-
sibility of using these waters in the
drought-prone areas of Sangli District
should be considered, so that the Centre’s
-intention of taking additional water to
}:ihe drought-prone areas would be ful-
filled.

Another submission would be regarding
relief from accumulated past debts.
The problem of the overdues of the
agriculturists, particularlyin the drought-
prone areas, has been assuming alarming
proportions. I went to know
magnitude thereof from the Hon
Minister, particularly whether
this problem has resulted in creating a
serious situation in the drought-prozie
areas in Maharashtra because of conse-
quent failure of rains. My submission
would, be, that agriculturists in drought-
prone areas in Maharashtra, in particular
those engaged in cultivation, were them-
selves born in debt as their fathers were
indebted. I wouldlike to know whether
the Government will givesome considera-
tion to the fact that they are living in
debt because Mother Nature has been
unkind to them. T also want to know
whetheritis the intention of ‘the Goveran-
ment that these persons residing in
drought-prone areas should die in debt.
My submission is that so far as the over-
dues of these ‘agriculturists are con-
cerned, the problem-is assuming alarm-
ing proportions. I would like to
know from the Hon. Minister what
measures he is thinking to bring about
so that they would be suitably relieved
and their blasted .channels -of financial
assistance are reopened. We find that
the Government is- investing huge am-
ounts in helping out the sick mills and
crores of rupees are being given by the
Central-and State Governments to their
employees as dearness allowance. We
have alsoseen that the nationalised Banks
are paying lakhs of rupees to their staff
as overtime allowance. 'We -should

56 ﬂ
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not, thersfore mind spending some am-
ount and helping out those agricul-
turists who have taken loans from either
the co-operative societies or the land
devalopment banks or the nationalised
banks, but have not been able to pay
because Mother Nature has been unkind
to them. I would request the hon.
Minister to help these agriculturists
either by way of writing off these debts
or at least by curtailing the panel interest
on the agricultural overdues.

I would like to draw your kind attention
to page 52 of the Performance Budget
for the Department of Agriculture.
Under Land Reforms, it has been
mentioned :

““It has been recognised that surplus
land that would become available on
imposing of ceiling on agticulture
holdings for distribution to weaker
sections of the community, would
bs of comparatively poor quality.
It was, therefore, felt that mere
distribution of these lands to weaker
sections would not be enough ' as
‘the investment needs on these lands
may not be within the easy reach of
allottees belonging to the weaker
sections of the society, particularly
Scheduled Castes and Scheduled
Tribes”

So,it was admitted by the Govern-
ment. Further, it says

““‘Having regard to the requirements

of theselandsandthe personstowhom

these lands were to be allotted, it
was dscided that necessary ‘financial
support should be made available
to the allottées. with this end view,

a Gentral sector Scheme was  for-
mulated The scope of the scheme
is confinéd to areas not” covered by
other Central Séctor Schemes like
SFDA, MFAL, CAD ‘and DPAP
as the nllottees of surplas lands
in the areas covered under these
“Central - Sector -~ Schemes are
expected to avail of' assistance undr.r
these Schemés”

I would request the Hon, Minister to
state in clear terms in what way the new
allottees of the -Surplas land situated
in drought pron= areas Programme are
going tobe benefited by any other Central
Sector Scheme. My charge is that the
new allottees of the'land situated in the
DPAP arecas all over the country are
not even today getting any benefit of any
sort Of finamcial ‘assistance, the need

0

for which has been admitted by the .
E 5 yernment. A sumof Rs. 35 cCrores -

Irrigation i
had been provided for this particular
project in the sth Plan and you have
reduced’ that provision to the ~ tune of
12 crores Of rupees and an assurance
has been given to meet the genuine
demands of the States and the WUnion
Territories concerned. I would request
that this scheme may be continued for
the year 1977-78 as it was mlttall},r for
a period of two years.

My second request is to release
sufficient furds in order to continue
this particular scheme in Maharashtra.
In this connection, I would like to make
one or two more points, While
deciding or earmarking areas for DPAP,,
thre¢ districts, that is Aurangaba,d
Bhir and Osmanabad in the Marathwada
region of Maharashtra have not been-
included in this particular progremme.
The peculiar situation was °~ that when
this particular progremme wes furmu-
lated, this Marathwada division férmed
part of the bilinguial State of Bombay,.
and the requisite records so far as rainfall
is concerned, were not available. These
three districts form part of that natural
rain-shadow area  which consists of”
certain other districts also in Mahers-
rashtra; they form part of that particular-
strip.

These three Districts are not included
in the DPAP Programme. I would urge
upon thé Central Government to add
these three Districts so that they also
get the benefit of this scheme.

I will refer to one aspect and I will be
done. It js stated—again T will refer
to our Performance Budget of the Agri-
culture Ministry, page 45—that the
Agricultural Prices Commission advises
the Government ¢‘on a continuing basis
on the price policy of agricultu.ral com-
modities, particularly = paddy, rice,
wheat, jowar, bajra, maize, gram and
other pulses, sugarcane, oil seeds,
cofton and jute with a view to evolving
a balanced and integrated price structure
in the perspective of the overall needs
of the economy and with the regard to
the mteresm of the producer and the
consumer.” 1 underline the words
‘with due regard to the lntcrmts of the
producer and the consumers.” All along:
we have seen that whenever the .~ re-
commendations of the Agricultural
Prices Commission are announced and
the Government makes its ‘on decisions
on all the occasions we ‘have seen that
the interests of the producers are not
al all safeguarded. On every occasion
al these decisions have gome against
the interests of the producers. There-
fore, I will suggest or request the new
Agriculture Ministrer to see that when-
ever the prices of the  agricultural
commodities are determined, the.

‘interests of the producerare saféguarded..
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*SHRI A. ASOKARA]
balur) ; Hom. Mr. Aﬁmﬁn—
Sir on b:halfofmypnty,thc Indil
Anna Munnetra Ka

1 rise to u:r [ fcw words on the Demands
for Grants of the Ministry of Agrieulture
‘and Irrigation.

Though I am unha about the
mndcpgy

meagre provision Agricul

in this year's l!ndw Ilcidemm;

happens to be the first of the
anata Party Government at Centre.

io the nwmma' i
Md-ﬂllm ‘m mﬂ‘l‘l
knowledge that 709% of our population

t109 LS—1.

“Irrigation

6

gﬂxmdﬂn agriculture.  The

contributes 47% of out
mtiomlim Yet this

Budget
Hm!mmonzrohhm proverb,
whichsays that the hmalnmm
is sought to be a ﬂ
wpmdy to the hant. It

be axiomatic that nt least 5¢ 4 of
the Budget should allocated  for
agriculture,

only T P lakhs of villages
provided with drinking water facility
Guring the past three decades, 1f this
Paceofpmsnssin to be kept up, then
will take nearly six decades to glw.-
Iti:ihnﬁl ?Euter im the remainin
of villages in our cou au
v?ill agree w“t:ﬁm if 1 say tnlgg we will
not be there to witness this welfare
measure in action in our villages.

The small farmers owning half and
less than half acre do need consumption
credit for meeting their social commit-
ments like marrisge, educetion, medical
needs etc. An Committee has
estimated that a sum of Rs. 170 crons
mnldbeth:mumpﬁmmditrﬂ?
b]{ctheuamdl farmers. Afterabolishing
t] through a statute,
what is g; alterntive source of credit
for these le in distress ? The
Central must guarantee
immediate financial assistance tothese
small farmers if they are to survive.

As on 30-6-76 the membership of all
our agricultural credit societies is of the
order of 4 crores. This reveals that
majority of cultivators are not able to
1 t facllities from these societies.

n order to emure timely and adequate
mimn:-e to e people, the Central
Government must ensure the

opening
of branches of Commercial Banks in l'.‘he
rural areas.

There islifeinsurance for the people.
1t is ironical bt:nze there i;:f di‘nmtl:iu
a the crops sustain

the Iife of the  people. The canle
which is the I:ackbom of all agricultural
activities even in the year of Grace,
1977, is not  given tion through
imsurance. In 1976 loss on account
of floods is of the order of Rs, 173:
crores. _ Is this notan impanblc
for the farmers? The Central
ment must come forward with Is.
legislative proposale, for(:rop E
Cattle Insurance ete.
farmers,

6
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[Shri A. Asokaraj]

Sir, 7 maior and medium irrigation
sdnmc:o for mecutm ion, pt;m
of which 450 projacts comple-
ted and are functi effectively. I
would like to know when the remaini

00 medium and minor projects woul

completed and the hon. Minister
should also explain to this House the
inordinate delayin their completion. It
Is t ttable that inspite of successive
car Plans, we have so far utilised

anl.!’ 46% of the available water potential
inuutcountry Iwoudlike to know from
the hon. Minister when the remuining
54% of avilable water would be
‘l:sed fur augmenting agricultural

As 1 pointed out carlier, in 1976
the flood havoc caused damage to crops
worth Rs. 751 crores. Wnder the
National Flood Control Scheme initiated
in 1954, we have so far spent Rs. 516
crores orcomro}.lln themurr
In 1976 the Flood ission has also
been constituted by the Central Govern-
ment. This Commission should be
directed to submit its dations
expeditiously, so that such heavy losses
on account of revaging floods can be
controlled, if mot stopped altogether,
Besides this, 10% of the national income
is destro by rats and insects. The
Central t must ponder over
this and preparean effective project to
prevent such a loss to our nationalir.come.

By utilising the underground water
pnt:llrnisl 35 mllliol'l hectares can be
cultivated. So far we have brought
only 17 million hectares

. cultivation
by arplmcmg: u.n p‘:f:'d ;:;
and mlmr lrr on pmim

is too long and our i

cannot brook such a long tim: Hemc.
the uploimwn of underground
resources must be undertaken on m-
footing so tha.t 18 million hectares can
be ht under

cultivation. 'I'he
Central must allot sufficient
funds for this . In my consti-
tuencv, for the past four years there
has been ng drought and the
utilisation of underground water has

become imperative for the euﬂiul
of the people, Inthe Irrigation sector,
the Government have appointed 16
Committees to go into various issues,
Itis known to all of us that if the solution
toa lem is not to found immediately,
[ ittee should be constitut
It may not be surprising that these
Committees may 16 Years to
give thelr recommenations. Till then
the problems will be perpetuated.
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We have warchousing facilities tor
store $6 lakh tonnes of rn!m, while
our buffer stock is to be of the.
mdnofl.b,w.ooomm This means

is utm.e t'ldliti only for
35 % of the stocks
to know how the remaining 65% nfth:'

ve been taken
,housing flcilitiu in the country. It

facility the Jmns mmt nm be exposed ©
to vagaries

The farmers are not boinf gl\'m
rmnnerau\fc procurement price.
rice for whemh dnpm-

qgheiomte!y Eigh as compared to, rice.
cultural Prices Commission
do not ta.ke the cost of cultivation into
account while, calculating the procure-
ment price. By referring toa comp-
rehensive  scheme for the
purpose of finding out the cmtz cul-
tivation, the jAtl.ﬂull Report of the
Agriculture Ministry has supported my
contention, There is an Expert Com-
mittee under the ch_ummhip of Shri
Rajkrishna, which is also inquiring
into this, The farmers must not be
given the impression that unless they
resort to pressure tactics they will not
be getting remunerative ces. The
Government must come forward with
a meaningful ramme of action inm
this direction. Itis ry ble thata
subsidy of Rs. 25 per quintalis given to
wheat, a paltry sum of Rs, 1-50 is
flven torice. Should such aninvidious
iscrimination between wheat eaters
and rice-caters, in other words between
North and South ? After all the wheat
consuming le and rice consumi
people are the citizens of India.
shnutd'bclmkod into by the Minister of
Agriculture.

I would like to refer to the fact that
ﬁn to day the qdcu.'lmnl labour is

remedied by the Centanomnmm
Sir, there is need to be lcssngidlnthe
matter of observation of the
tions so far as the loans received from
the World Bank for land development are
concerned. Ome  such ation is
that within a distance of
are not allowed to bedug. Atthessme
time the farmers are to on wells
:?r imptlt? their crops. On scocount

atlom lhmdd ‘be relaxed in favour
t!lehs farmers. Simllnrl the elec-
chllrl are ST
heuduuf:.nu:_‘dulhlywlthu view to
leave alone reducing the overheads
the“hmm
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I would like to emphasise that the land
neili:g laws must b:ﬂlinplmu_ d v;!ﬂ
much more verve vigour.
surplus lands must be distributed to the

ess without delay. The sugarcane
cultivators must be paid remunerative
prices and the sugar millowners must be
omlr.].l,:d under the threat of
legal action to pay the huge arrears to
the sugarcane c1.'|¥tiv‘ltors.

Sir, every year 1o lakh trees are felled
for use as fuel, This has been found
out by the National Council of Applied
Economic Research, In the Dfs,ao,aqo
village, the percapita need fuel is
o8 topne and 30 lakh tonnes of cosl
are required. coa]l production
is 1000 lakh tonnes, out of which 960
tonnes are consumed by the industry.
Naturally to meet thelr fuel needs the
people cut down trees in such large
numbers. If this continues uninterrup-
tedly, itis estimated thet the emtire
country will become an arid zone within
10 years. The Government must
realise the seriousness of the situatlon
and come forth with a time-bound
gramme to supplement the fuel of
the people, not by felling the trees
but by incrcasing the coal production.

14 hrs.

Ir my constituency, Perambalur, the
waterfalls on Kollimalai shculd be
harnezssed for irrigation. A drm in
Puliamcholai will benefit my people in
the conmstituency. Similerly, the water
fall in Pachchaimalai must zl'o  bhe
bmu;_ht to use for agriculture by con-
structing a dam. ng this we will
be nsaring the goel of self-sufficiency
in foodgrains production with greater
s Sir, Perambalur is facing [recur-

ng drought during the past four years.
The people are undergoi untold
misery for drinking water. It is meces-

sary to launch an extensive pmil:.mme of
d;yp tube wells to tide over the ecrisis.
In the neighbouring South Arcot, deep
tubs wells have been sunk, which have

and its people. T&Csnm;nﬁcvmn;

Lot 2.1 .n
material both, to the State Governmen
in this regard.

The agriculturists are unfortunately
.aii_:‘i‘lel stnepedic in “‘ditim‘}:‘l ‘d?::h:;
economic problems hin t

methods. The

with Cauvery, which will no 'doubt
revolutionise .the entire agriculture
in the country and pave the way

. ency in foodgrains and self-
reliance in ecomemic . growth. The
Central ch;mmeg}mmttgni:r-pc-
3 Ve or ac & &
jcstive, 17 for achicving this laudabl

Before I resume my seat, I would
reiterate that the Central Government
must give finarcinl assistance im abun-
dﬁl:ne to the Ms:m 7 t 80 th&t
the drought-hit areas of my Consti-
tuency, Perambalur, can be s:vcd from
disaster and destruction by undertaking

es for supplying water for the

etodrinkand for theland to become

ertile. With these words, I conclude
my speech.
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SHRI AMAR ROY PRADHAN
(Cooch Behar) : Sir, at the outset, I
offer my thanks to you for giving me
this chance to 1pcak “Sujalam, Sup-
halam, Shasya Shyamalam”—just to
make it successful, it is a fact that a
larger allotment has been made in this
mr'n budget for agriculture than in

ious years, to M.r.
Bﬂnﬂﬂ it hes almost been doubled

from Rs. 1068 crores to Rs. 15°27
crores and in animal husbandry from
!Bt:,n:;ssmm:ohzﬁnmu.

ce

that the I:mdﬁu contained many prog-
rammes which remained more or less
‘paper programmes’. If the Govern-
m:ntth:: lbmm the infrastructure
[ jon the programme,

then only the co tr{ will gain. What
is our expcrience ? I have seen with
m?mquﬁhmﬂbled:ynﬁlﬂ;
famine of West Bengal when 30,000
died due to starvation, In

Behar Dmnct dme the number

was more than i have seen
mother’s

burning due to starvation. Give me
food.” The l'a‘thchrI I:'n not able to
give anything to his dj aan except
a few of tears. ands of
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Calcutta and' Cooch Behar. And st
last, just like street beggars, ‘bresthed

thﬁrl-tonthetmufmﬂ:qmmd

What are the reasons for this ?
It is the failure of our Wecmomy.
government misersl to
iha " Iplement ‘the - basic  prindplcs
mp! t the c
of land reforms. Excess mm
lands are in the hmdlmofh; few who l.l:
ing protection the governmen
1954 the Mahalanobis Committee
pon said that the excess lands would
be about 6 crores of acres. The Dan-
dekar Committee said that the excess
lands would be only 4 crores of acres.
Now the government said that it will
be about 15 lakh hectares only, out
of which 4.8 lakh hectares have been
d:mbmzd though there are thousands
cases of mal-distribution. Though
thm are Land Reforms Acu in most
of the States to protect n;ht
of the share-croppers and burgadm n
actual practice eviction is going on.
The number ulf tural labourers
is mt:l'cllsu'lﬁ,‘e day, In India,
?z 7 % tote]l population are in
ture. out of that 43.9 9, are
fmncrs who have their own lands
and are share croppers, 2.4 9% are
husbandry and 36.4 % soe ‘sgricuttora
us -4 9, are agricu
labourers, It has doubled within 10
years.

In West Bcn;ll alone, accordin,
to the census report in 1961, the numbc%
of agricultural labourers was 17.70
lakhs and in 1971 it increased to 3:.45
lakhs. Now it 18 about 50 lakhs,

the other hand, the number of le
whoa:lnvmthu:mhnéudmmf.

to , actually the tillers
are bdrég driven out of the sgricultural
fields, Small marginal farmers and
share-croppers are decaying
2{. ‘This is the tragic side of
ed Agro Revolution in the
the Congress.

ggt
883

£
g

,Another main factor is
agriculturists are Dot etm?
and remunerstive pﬁ%e or
production.

It is a fact that pri
tural i had gone up

B

58
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mum prices fjouite, and wheat have

beenso fixed that ultimatelythe

will be the losers, Take
. jute.  What is the market price of jute
which is earning s huge quantity of

foreign exchange ? The 1 t

the statutory minimum price for

raw jute at Rs. 136/- pet qmnul. Sir,
day before yesterday in this House the
hon. Minister for Commerce announced
that the Cibinst has decided to raise
the floor price of raw jute by Rs. 5/-. That
means, the pricc of raw jute will be
Rs. 141/- per quintal. Assam, West
Bengal, Bihar issa and Tripura are
jute growing ému The jute growcrs
of these States are being deprived of a
proper price for raw jute.

. ?Wll-mtii‘stheminimummftn‘l’produi c-
tion ave got personal experience
intilling and I k‘naw thatis the minimum
cost of production of raw jute, Take
the instance of West Bengal, the highest
jute producing State in India. For
ploughing, sowing, combing, cleaning,
curting, washing and drying for one
hectare of jute land it requires at least

00 labourers. In West Bengal
t minimum wage for agricultural
labourers is Rs. 8-10 paise per head.
Then the cost will come to Rs. 2,430:75
by way of wages. The cost of agricul-
tural implements, cattle, pl » seeds,
manure, ponds etc. willcome to Rs. 1500/~
Then six months' interest on the cost
price of one hectare of land if it has been
deposited in Bank and rent of the land
comes to Rs, 300/- The total cost of pro-
duction of jute for one hectare of land
comes to Rs. 4,230.75 p.

Now, let us study whatis the average
production of raw jute. The Jute De-
velopment  Commission (Technical
Committee) stated in a press conference
dated 20th April, 1976 that the average
production in West Bengal is 1440
quintals per hectare. In 24-Parsgana
it is r7-10 quintals per hectlr?bm in
Malda it is 10-80 quintals per s
in West Dinsjpur it is 10-35 quintals per
hectare and in'Cooch Bihar itis 10-08
quintals per hectare.

Now let us come to the point that
- the average raw jute yield in West Bengal
in 14-19 quineals per hectgre, though in

. lomel istricts it hl m lm.
are also natural ca es like drought
and thuonder shower when the entire
crop is damaged. . Then, what is the cost
of production per quintal of raw jute ?
'I‘h;:mur . on per he?éehns.

75 p. and a on

Is 14:40 ::Im&:.od'l‘hu ﬁ
- minimum cost of production per quintal
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upport price is only

Rs. 136/~ per quintaland it may be raised
to Rs, 141/- as announced by the Com-
merce Minister the other day. On an
average a_cultivator cap two
uintals of raw jute and thus he is losing

of raw jute comes to Rs, 293- ise,
‘The i N4 Lo

. about Rs, 310/- every year. This is the

t and here lies
t?enf;‘ﬁm m . Slr,

the support price of Rs. 141/- per quintal
of raw jute when the cost of p: on .
is Rs. 203/- per quintal is simply a
mockery with jute growers. I do not
know how the Janata Party has taken
such a decision. So, through you I
uest the hon. Minister to take the
following measures immediately: —

(1) To ensure speedy and radical
land reforms all over India. Excess and
‘benamilands should be distributed to
the sharecroppers and landless labourers.

2) To provide proper and remuner-
ati\re< price to the fuu, tobacco, paddy
and wheat cultivators.

(3) To introduce crop insurance
policy to save cultivators, cconomy from
natural calamities such as drought, flood,

.and thunder shower.

(4) To provide adequare financial
usgistance to small and marginal farmers
and to the share-croppers; and (%)
to take necessary steps so that the -
cultural labourers are able to get r
wages according to the Minimum Wages
Azt for Agricultural Workers and
Labourers,

+SHRI N. KUDANTHAI RAMA-
LINGAM g&lnyunm): Mr. Deputy-
‘Sdpenkzr, ir, I rise to express my
ews on the Demands for Grants of
the Ministry of Agriculturc and Irri-
gation.

At the very outset I would like to pefier
to the oft-repeated statments of quu
Party's senior leaders, both and
outside the Government, like Shna
Morarji Desai, our Prime Minister, Shri
Charan Singh and other Ministers, that
more money has bern allocuted tor
agriculture and nn;‘:.lnde\;::fmt Indt'h;
ruling party's gt
Gimiﬂm economic ideals would form
the core of Government's econom
the agrcalfige would be the cheish
goal of the {mm Government. ed
are happy to
concern for the cultivators of the
country, who form the life-bresth of
our economy. I would only like

*The ociginal specch was delivered in Tamil.
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to say that all this concern should not be

style has mochd at the contents of the
zo-polm socio-economic programme of
Party, and he hes presen-
ud to the natlon & two-; program-
me, as if something dynamic hes dawned
upun him suddenly, These two
clean administration and

upuft ot’ dnwmmdden. It may be
20-point pmgrm:mc or z-po'mt
Programme Or 200-point programme
the gim should be the amelioration of
the misery of the people. 1 would
‘ﬁ%%ﬁﬂ?ﬂmm
8 an g an-
of schemes the manifold
problems ocf the people of the country,

especially turists, are not
going to be lolved. The hon. Minis-
ter 8 ld ﬁue ‘dew
lpeednn on, an hope t e
schemes announced so far by the Janata
Government would be implemented suc-
cessfully.

As has been pointed out by the immortal
poet-saint Tamil Nadu, Valluvar,
the man who tills the land is the one
who leads a real life and all others are
serfs, supplicating to him for their
sustenance and survival. The peasants
with their sweat and blood, besides

themselves, are s ing
the entire society. I am not hered

w big landiords, mirudmm tc;lm:_..

can manipulate eir
favour. I am_  referring to !ge small
farmers who should be in the forefront
of our society, but who are in fact at
the bottom. T are depending on
others for survival. ’I‘Ite society whi::h
is to be beholden to them is today
treating them as beasts of blllden.

I would like to illustrate the wide-
ning gulf between professions and
Ynctiv:e of the Janata Party members,
3 have come across th: tpea:hu oftho

anata Party, spokesm
the nane of,udwlmmdhhuphﬁ
ment, that the Ninth Schedule in

Consticiition  must  be r led. The
Nimth Schedule s the bulwark of
constitw.iorl  protection for the smell

all the @
. and gullible pessants
t

:nthegolm vested interests—the
landiords end  zamindas—who will

JULY 2, 1877

delve *E into the bowels of earth for
watering parched earth. But dis-
tricts like Tanjore, Tiruchirappalli and
Pudukkottai thrive on Cauvery water.
The Tanjore  District, which has be-

:‘I the granary of Tamil f:;d“' and
» my constitutency, forms part

of t traditionally famed  District,
arc cultivated with
the waters of ng?' in Tanjore. Be-
and Padu-

I:tmui districts 'l"('he d sugcreane,
lantain, etc. green  pastures of
anjore are known as Cauvery Delta.
five crores of Tlmii e

whichlesd tothis conclusion.

W:ucl;}kl of thtll&-:-lup ofiGl;:-
in the with n the
¥ d Bank

is
hlndied&nhautm&iumr}necttht;u'ft;rthc

getting loan for pen-
mm I welcome this  whole-
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people of Tamil Ni ‘whose

d&m‘.m.ﬁ&am

M‘Eﬁ.l'h l‘m% Iqitlm‘dd right
not T te

to get thelr share of

The State of Tamil Nadu cannot lb-

d!c.te in riparian rights, Last year

‘.J!h ""%“;Efa"&"é&u""f“ffm‘x |

t must inter-
vmin the gcmine lntetm:of the
people of Tamil

As I poimed out earlier, I am not

bothered about -bellied landlords
and zamindars ng 100 or 200 acres.
1 am worrled about the small farmers

who look like scare-crows. Theyspent,

e, asumof Rs. ';oo
Rg E}gi gﬂmety
limmd lllo implements
for harvesting, After Iurvnt find
that their uml from the s just
Rs. X 8 left with nky hands
and Timbs. Hil family does not get
educational and medical facilities and
his  posterity looks 10 a bleak fuiure.
Asiftonddimulttotniury, the
tive Socleties which have given him the
loan insist on the repayment of the loan
even If he has no resources to pay. On
account of lack of uate water from
Couvery, his harvest has failed, yet he
must pay back the loan with all the
interest accrued on it. Is it imt and
proper that he should be harassed in this
mm?e;M}‘I gl m wmmtimm. se-
veral applications for the postponement
of loan both the Cnllmormdthe Govu\-
nor were sent, s proved
be beneficial. All the hurt mldl
pleadln&rf the small farmers have fnllen
un of those in amhority. The
exrcud to be the har-
of hope he small farmers
ngelto 4 acres of lands. I am afraid
that t Gwernmunhnmt done justice
to these small farmers who arein des-
peime need tg succour. As has bs::l
pointed out, the procurement price o
varies widely between wheat and rice.
Rs. 29 Is gim la subsidy to wheatand
only Rt. 1. fn should
there tnvidious discrimination
between rice-caters and  wheat-ca-
ters ? Sir, the Janata Party which hn
thrown  assurances to the e in
tlwunnda during the recent poll mmst
implement at least some of them.

By implemsnting the 30—point soclo-
econonic programme with verve lndvlgo-

ur, the Cingress Gov
on to the smal Iﬁmm Th-
Rellef Act saved mm

of families from the throes

Eo s

tmeubed. 1-76 lakhs of harljans

,fm e
recent

‘im da. Because of
the ible bene&h derived by the

their confidence in
po.ﬁ“th: Party.
1 would like to sound a word of caution

m u:e Jariata  Government that it
for loog by plscltades and piote hones.
or s and pious
wﬁmﬁd learn  lessons from thou
wlm did this end who are suffering
today. The Janata Party Government
must ceaselessly endeavour in ushering
in an en of welfare for the small far-
mers. point gremme may not
be hk:d. but the wel flrc measures con-
tained in it must be implemented.

While the  Central Government

an for the lirk-up of Ganges
witL g wery, in the words ofou.gnr
Leader Shri Kamaraj, the rivers of
Godavarl, Krhhm:nd Cuauvery must
be linked so that the le of Southern
States can get rid of the unurge of

drought monotonously
after year. The MlnlnmofA:r?cu.]yun

should bestow his personal attention in
this matter,

With thes: words I comclude.
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fm v [ fay o dwbe g
21 oy § 'S¢ wv ST @ &
93 WX wfssr & wmaer ¥ wed WX
v dwifasi €Y wagely v & ot
Br. ...

ot qWo orr wivare T ( Fromamanz) ¢
e oY, qv fraw § fe erfeed
¥ A AT oyt a7 wrvw A ¥
T1figd 1

oft wox Rwre g : W T R
¥ 3wt arw & @y | WX v owmw
st nfAeT w1 AW 8% 9X
traw §, @& amh sy g

smm GUHA (Contaj) : I want
to deaw your attention to this fact chat
this matter was discussed in the last Lok

Sabha for hours together and the ngme
of Dr. M. S. Swaminathan was men-
tioned not once but hundred times
becausc he was the person who was the
real target of the whole scrusation
from the Opposition side as also frem:
the papers and other scientists. There-

fore, it is pertinent that his neme
should be and there is nothing
wrong in it........ (Interruptions).

MR, CHAIRMAN : There cannot
be any discussion. Let us hear him.

SHRI M. RAM GOPAL REDDY :
Now, Sir, appointments arc mide
throu Publie Service Commission
and Dr. Swaminathanisin no woy con-
nected with promotions end other
things.  Unnecessarily with a certain
bias they are dregging his nime here
and Mr. Shinde and hon. Speaker on
several occasions have appealed to
every Member not to denigrat a person
whois the topmost scientist not only
in our country but in the entire world, ,
(Inrerruptions).

SHRI SAMAR GUHA : I wom
to draw your attention that he s
again  givi 2 wrong infor-

mation. . .... Interruptions).  Actually,
Gajer Committee was
vpolme after 1972  when Dr.

inod Shah's suicide took plece and

on the recommendation of that com-
mittee it was said that all appointments
will be made through the Public Service
Commission, But that was flouted while
the information that is glven is wholly
wrong. :

MR, CHAIRMAN : I will examine
the ‘point and if thereis anything ob-
jectionable , we will try to expunge it,

Y wax ftwre fag - sty w0 o
T § W ol W & 1, & wom
# fe = sl o wfu sy 2w
ool qgAeT ¥ ¥ AW & Rwrd
ww ft faw wwar & o ww @
A ot Wt gFwar frer wwit 2
oo AW # 60 g freipfize W
"t §, fagk i o 60 fae
ot iy Rwre o § 1 O WO

waif
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qgraar g

& warh ¥ wrar g, & frdew
won fs @ Sgwf & deaw §
ag ¥k frar wy fie o foem
fawer gur &ix 2 wgh s dar AW
@' W7 w7 wa aF surey Qar A€
&Y a1 §, agi v w7% froy qai W
awh YT aaM far W

# g wx weEl R oGy S
A |ET w1 [eqigy T GRGA
Lacil- '

MR. CHAIRMAN : Mr, Bagun
Sumbrui—he is not here.

SHRI RAJA GOPALA NAIDU.

SHRI M. RAM GOPAL REDDY :
After M- Rijagopala Naidu Mr.
Ram Gopal R=ddy.

AN HON. MEMBER : No, no.

SHRI P. RAJAGOPAL NAIDU
(Chittoor) : 1 agree with Mr. Shinde
and my sister, Shrimti Sarojini Mahishi,
that agriculture should be above polirtics.
Sir, we are here to co-operate with the

sverament to see that a;ticnltl.lral pro-

uction is increised and we become self-
sufficient and alse our country becomes
an exporter of foodgrains.

1 want to talk here about some of the
existing trends in agriculture. When
T take food production, we find that it is
unsteady. In 1960-61, it was 82 million
tonnes, 1965-66—72-3 million tormes,
1959-70—99 - § million tonnes, 197:-7:.-
103-17 million tonmes, 1972-73—97'03
million tonnes, 1973-74—104 -7 million
tonnes, 1974-75—99-8 million tonnes
and I197§-76—120-8 million tonnes.
‘This clearly shows that our food and
ﬂricu.'ltunl production is  unmsteady.

ow the report says that it is because

floods and weather. 1agree,
m hnvemuethutﬂmdl are arrested
and weather is controlled.

With regud to floods, you know the
-statistics, that in 197:-1: we suffered a
1oss of Rs. 831-5 crores.  In % 9!5-77
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the loss was Rs. 751 crores. m we
ute from :953 to we
Im louof 3. 20; ure,

flood control must clm top priority.

1 went to States of America, Tenessee

Valley was created to control floods.
Before that the river was passing through
scven States, devastating three crore
hectares. Now, they have arrested
floods. The lund which was previously
Froducm; 20 to 30 Bushels per hectare
s now producing more than 110 Bushels.
We can also control flood and produce

more.
We are having water logging, Water
Ioning hampers production. water

logging in different States is as under :

In Panjab, the State from which the
Agriculture  Minister is coming
1958 it was 1-09 million hectares.

Haryana +65 million hecrares
th *In x966.

U.P. « 81 million hectares

West Bengal

4000 8q. kms. were
affected.

Rajasthan 3-50 lakh hectares

n 1967,

Madhya Pradesh 57,495&hecmu in
1968,

To arrest water logging some su,
tions were made. T wL:‘are mreﬂ.sl'e:’;
chammelisation and localisation, we cap
do something., Unless drainege is good,

water | will be there. At the time
of installation of the am we are
not careful to have drainr ge system.

For example, when arjuna Sggar was
taken up, dr.ima; 1'53 ity was not

They com| s Proiectwi »
& water had been through the
fields and not thrwﬁh the drains because
u;edd.mn;m nnllywutmls rforg:lmnhm
and not for rjuna Sagar.

"Eel o:f.&m.bnn Pro-

The important thing is thatat the t
o!'tlﬁ"ﬂl’imptim project, atthe Jﬁ
of constructing s dam, we should be
careful about ﬂmr of water, Other-
wise.wem nblnum&mhdf

{Fﬁu do not take imaan-

i"
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?l will be wasted aml
!uut be wasted.

Less than 1/3rd of the area in our
country is an imsnned area. Dryland
is more than 2f3rd. Out of this 1/3rd
comes under drought prone. It comp-
rises 78 districts in our country, These
are having a rain fall of Jess than &
Drought-prone area programme is being
executed in these areas. This is not
sufficient. It does not oit ground
water which is on nty in this
country.  Regarding surfm Water,
_Bo,ss,ooo acres arc under canals.

der wells we have 30,24
acres. Irrigition under canals is almost
equalto theirrigationunder wells. While
we are exploiting surface water under
canals we are getting underground water
through wells. Wl.'un I say is thatitis
quite pissible for us to exploit ground-
water which is equal to the surface water.
‘This has got to be exploited.

The Cmam 1 hoGromthgwatef Boudb ! l::
survey o ut country but
sumy:nlfave no?bu:n completed. Their
work is very sluw beﬂ.uu they are not

fully eqmp?cd require certain
air maps, h.we thr.se it is very
easy for t!m ocate where the wells
are,

I now come to the prices of agricultural
commodities. In 1974-75 the Agricul-
tural Prices mission said that the

ces of various inputs registered a rise.
t rose as much as 80% in fertilizers ;
46% in insecticides; 9o% in diesel oil;
30% in electricity. re was also a rise
of 12 to 13 per cent. in different States.
It has said that the minimum price for
sugarcane must be increased to Rs. 9-5
ingtead of Rs. 8-5. This is too low.
even that is nota ed by the Govern-
ment. Ifthe APCis a scientific body
;:ditgim at}-‘epon, the Gmml mntﬁ

8 to accept that report. In 1975-

:he mc nmuan contirmed. %’h:n:-

T culturists are very much

request the hon. Minister to

nise it to Rs. 12. Unless it is raised to
Rs. 12 or Rs, 15itis very difficult for the
sgriculturists. ~ Our Government is gett-
m; foreign mh of Rs. 400 crores
by sugar u!u outside the country. Itis
for us m encourage sugarcane

growers to get remuneérative price. There

are aski n‘f ti\emimmnmwca
is mo |uhﬁutiun on the part of the Go-
mmm?¥ﬂmﬂwmmm
price. Amﬂly smyri:wtlutmp-

puug given to them, I
not uﬂy!hnmnehu n
) m:mmbuh:ly

wich mut ibilse prices and given
support price.

&t wToT '@ (W0mT) ey
g, ., . (smwem) L L

MR. CHAIRMAN : Order, Order.
I am going 1o give a chance to those who
are interested and who have not spoken
on Agriculture Demands earlier.

SHRI G.NARSIMHA REDDY :
(Adilabad) Sir, I am one of them.

st wrbr @ © awnfa
wo Aew ¥ § wew gfy W
ot ¥ e 5 fadiy  dar o
¥ fadie aat & wni o i
T g § 1 fampram ®
farers ot ot ¥ A W ¥ ot
e fd % aur fgmew & aqE
wAEATY aF fade fredr g s,
i FE £, TV A dwwr K @y
W oF S WX free g &

33§a§



90 DG, 9TI-78—NMin.

[ = wrtr e |

™ e fn § wfEerd, W2
frgre w7 dar TEF §), TS B,
wrere W1 fgwrem W aof W aw
&, 7 AW #7 sfENg w1 T,

4
1
%
)
453

S
i34
ai%%ﬂéi

»
|
:
%
%
i

Hfer—aagr for & fawrd, 16
s &, ¥fer wTr # o0.08
whrra & 1 -aapn feardr fer 80
A TagC A frewrger foer aff
- F e T gy W e d
wafay 377 g frdaw 8 fr fowr
30 Wi ¥ of 0¥ FORT 8w B,
T aos wront fadw e g
wrfgy 1 afe ww & W T fear @
I ¥ ¥ fro? da fred w@ wdd

ot a0y ¥ T o Agaw g o
oue & dar ¥ § gEnr Sfwe e
It Pt & 1 g W SR
* gopon, Ty, T foe # ik
afet & “axf’ dr wresr e,
Tan 4T ¥ st fees feaf @

JULY 3, 77

oy # wet @@ aoel we ot
W T

sfiorg orgt ¥ &Y 3F ferwr & fog
it wifgq vt gtk Qi
ot < v ¥ T, ool it g1



71
;
i

SRR £y
7 ag. mqﬁfﬂarfsq
W A & A fes “‘ﬁ"

FHT AT HET G § :a’mvﬁ-ﬁmm_

S s, mgﬂkﬁm‘ﬂﬂ‘ffr
qm,qqg v T faws oe TawA
Mo ST FRA W WA TR
fems Fer F@w ST =fRQ

_r' L O ! T !
B T TR R AR

ﬁgmmﬁamrsﬂmm&r

Sgeel. & Mings 202

mmmhﬁm&mm
| frod @t fm wm ¥ @

Wﬂ'l'

fmﬁraq,fa%r g1 i ‘!Ws'ﬂ'l

g i\qg{ﬂrsmm &1 ‘W?L
gL & Fawar §fR 62, ?-l‘f»zf -
3 % frEar @t sE @ AR
wq’@__ﬁ_ﬁgﬁwgrm qHAT 3 1.

aq ¥ & 6 gard war wdew =
AT F @A AEAT § 1 g A
Eﬂﬁl}'ﬁﬁﬁ?@b@u@ﬂ#ﬁﬂ"
f@&w&xw#ﬁm
afgg ®R ST rmmaRa A& fEEY
a?rs:rr:ri'rtaa'gquﬂ' e difa
fraifea  Fedr ﬂT%El g fa
T FIN W gfe- ¥ Faifzg T8
A AT FEY 1 AR FAT A

.Q@zqammﬁrﬂ*ﬂﬁmg

AQ fraif A § skeT wu
frl & grasgeag a3 gad A
SE L JFT.TT0 qgeuFo, FT Y
Ay wgad Tifge fgad whw oq
Al il F Rt w0 dvm
Q;@Jh IR -HA- T TR
..axm:r fmn ST "

rke
oy YOUST  FEET  gNY- YW
BT | va ]} ¥ A
| T At genw

o g fg'rgﬁvggtguir TG -

A0, AT A A L, ARG

T S R . Ay



Yoz D.G., 1977-78—Min.

[Shri Purna Sinha)

peaceful life. T would also submit that
this amount of Rs. 32+0 crores would not
be sufficient for this purpose.

S'ry, most of the hon, Members are
aware that the Congress Government
has spent an amount of Rs. 54'0 crores
for Iding the A.I.C.C. session in
Gauhati and for the coronation of
Mr. Smlijg Gandhi. The State of N
Jand where tribal pﬂ:gk livinglﬁ
jhum cultivation are not able to make their
both ends meet has been made to spend
Rs. 3470 lakhs for this gli AICC
session. When this session was in
Gauhati, we were putin jail and some more
:ngtiun Mem| of the State were

detained only, in view of the A.I.C.C.
In order to see that the A.1.C.C. session
was held with glitt
about 15,000
rounded

is given it is wasted by the Sarat Sihna
ministry; unless it is dismissed the
budget mo:g will also be squandered
away. He will ask for more money; If
money is given for rural develo; or
for some other useful purpose, it will be
spent on incfficient administration. P

bave justly asked for removel of thi

Ministry.

I suggest that the Ministty of Agri-
culture should be asked to bring in the
enactment about the Brahmaputra River
Board by the next session fof Parliament
30 that at least by the next scason work
could be started. Here, there is some pro-
vision for dredgers. A lot of money was
8 on the purchase of two dredgers for
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Such was the dangerous p thea.
That was because of the m
tion. If we neglect the ons and do
not try to remove onal imbalances,
that is what ened in some parts of
the region. 24 M.Ps. have come here

that region; they do not get a
chance to speak in the House. They wait
for three days after parliamentary Affairs
Minister lists them to speak. Here is
also regional imbalance. Nobody goes
there; hardly any member from this
House goes there, except one or two
Ministers who had recently been to visit
places in the Northeastern districts,

MR. CHAIRMAN : You need not
comment on that,

tlnstum' fogm; ocl‘n:qll:c?“m
1 L ] Aamon,
the hill le, Now what we do tothm:
wh: W;L]:lckhcllopﬂ uzhthli:!'lilh?
cut down trees, burn the jungle
clea the land and do & jittle digging nd
spred paddy seeds. They get a yield
in one crop; in the second t get a
little less and since all the manure and
mhﬁ;w are gf,:yhfmd by thut time
in thet cro| o not get anything.
Then thcy-hifkmmemhuuu.v?:
there any agricultural programme during
to

the last t.hzn¥ years ing home to the
hill people the need to e to terrace
cultivation at the foot of the hills so
that there are no devastati floods

by demanding the vegelation of the hills ?

The Agricultural Prices Commission
had fixed the price of paddy at Rs. 740
quintal and release price of rice at Rs. 162
per quintal. The difference in these
two prices is 80 much that there is scope:
for increasing the paddy by at
least Rs. 5 per quintal immediately
without any other considerstion and

ute is another crop produced in Assam.

he jute price is_fixed at Rs. 135 or
141 per quintal. The price » be
fixed at & remunerative level, as suggested
by the hon. Members who spoke earlier,
which may be Rs. 200/- per quintal.

Ni centof the tn
mmﬁmniﬂm holdings
such as two snd a half or three acres.
They are heavily indebted to Kabuli-
lenders and 0 on. I am spesking on

E-
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peasants whereas there was not so much
of waste land acutally availgble in the
state, It was a blufl. And, fore,
there is the demand for removal of the
Government and to bring a new Govern-
ment in the State slong with others.

The capita income of agricultrlﬁ.
le &"lndigil Rs. 84 and in Assam—
we e calculated it—it has never ex-
ceeded Rs. 34. Therefore some rethinking

isn in order to do agricultural
planning go: the rural population.

I have another s tion to make.
The small rivers can be harnessed at the
foot of the hills and from there power
can be generated. Three rivers way

generate enough which together can
produce one hundred megawant. Thus
small hydro-clectric ijm can be
developed and this will eslo stop the
rivers eroding ' the . 1 unders

that such ro-electric projects have
been suc ully carried outin China.
There is no doubr as to why it cannot
be carried out in India. I hope all my
suggestions - willbe contidered by the

it v feelt  (wefrqeare)
et wgrew, § ddft wgwa o afe
¥o fewdi * e Wl W E
Tt gf ot ¥ ot g Wy &, vy
g & e & vw frowt qx qgwi § e
#fr wgrww ¥ oy e fow ol fw
gy wiy saweny % Y £ werft &
afe srweqr-yer of oY Fed e ot
war et wr T faeely o g
¥t Wy, o Wy ofe & w0 % Wit g
§ 3% ww ¥ fud ag woff gm0

W o ey & fr fger e
swfer vt ot §, faeefr oY 8, worwer
g o W g AT e £
afew wfy qa™ 2w W g et Wy
& st wfw o agar ot ¥ gt wroere
ot soft wrf &, oY W g &
s o aft § e gurer g e dw
&, ot gfa gvfr wfign, femg aere
# Fay omar § fr srawar W et

£ 1 =i oY wrd qT e,

o v aRa@ Wl ¥, W g ®
et #, W ) Awd oy o &

some & OF AT X AW & o fr &t
v § e & e e b ghar

Y € gt ot gt o I
¥ florey samt & RO o &1 wEY ¥
g s § e w6 o &

FUNT Y 7w A & oAy f aff
& 1 g w T @ e st &
wiv & v ¥ fag baw woel & awet
) i e wifigy, witfs 3 oew A oy
wir w7 o e § it wafeg g
awfyr 3 A wwdt § ) omET ®
it & dgrer o awfe off §1 awfr
t 4] i
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“There are 41 u- rivers in
Kerala with a total an: yield of
72,520 m.cu.m, s eulmued by the
Government of  Kerala, that a sur-
ngofw,wﬁ m.cu.m. of water will

to the sea after meeti the irri-

gation, p*wer and na 1 re-
q Kenll St:te

of this lurpl‘l-u can, in our ﬂufg
bewfullydivgmd 10 bn mtﬁc
scarcity arcas of

there is no other soum: of:trlsmnn.
It must be kept in mind that, since the
diversion of water to irris-te the scar-
city districts will have to be drawn

from only the upper reaches of the
rivers,the utilisable surplus will be
only a part of the total surplus.”

On the basis of this Repert, the Tami
Nadu Government has sent # report to
the Government of India giving apprc~
ximately how much strplus water is there
and how much the Tamil Nadu Govern-
ment needs. I will read frem this
Report as follows:

West flowing rivers— Possible diversion schemes

8l. Nameof the Total Total Surplus i Ayacut Districts of
No. Basin catchment runoff ;:pthe 3::‘“1:'-? bemmd Tamil Ni;u
areasq. in the basin  bediver- Acres in  benefitted by
miles TMC ted to lakhs  the diversions
TMC cast
TMC
1 2 3 4 6 7 8
A"
1, Pandiyas-Ponna-
ﬁm 14.0 I. 40 Coimbatore
i . .

3, Ghwolathipuzha . 1035  185.00

Perionto Wm«---m,

159.3 3.0

0.3 Cuimbators.
o.s o.cs G imbatore

75 a.1S

Ghaliyaz Basin : Total run-c{f in the. Basin 185 TMCmdthnurpluhup.sTMC. sl;
by using this, MMHM %75 Ik scres.
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. In the Periyar Basin, the total run-off,
is 378.2 TMC, and the surplus is 321
TMC. - And we need only 10.00 T.M.C.
By using it we can irrigate 1 lakh acres
of land in Madurai and Ramanathapuram
districts.

16 hrs.

. In the Pambar basin, the total run-off
is 222.8 TMC and the surplus water

available is 190.5§ TMC. We needonly
26.0 TMC, uging it we can

irrigate2- 60acresin ths Ramanathapuram
district—which is an area having chronic
drought ¢ ‘nditi ‘ns—and in a part of the
Tirunelveli district also, Originally this
Pambar has been included in the first
Plan. Unf rtunately in the 2nd Plan it

was taken away.

Th:reis »ne Achankilarea river basin,
'%ng:m]ll:; this “:h: bel nged t~ Tamil
adu. mist it was given to
Kerala. Kir. Kamraj, -ur revered
leader wh* was Chief Ministr ¢ f Tamil
Nadu, himelf wr.te to the H ‘me Minister
here ab.ur it. Achankoil river has
76,00 TMC run-off in the basin, and has
gw surplus of 62.9 TMC that this has
in TamilNadu, { r whichthzre were
represantati ns, we ¢ uld utilise this sur-
plusof62.9 TMCin entirely. This can
irrigate 6 lakhs acres of land, Frem here
we need 9 TMC. The entire water here
ges straightway into the sea, T have
personally visiced this place. 1 saw the
river. water is being urilized by
my Kerala friends, If they wtilize it,
well and g od, If surplus is available,
let them kindly give it to us. Through
ﬁu, Sir,L appeal to my Kerala fricnds to
Ip us. It will help the cuntry als~.
There ia a Kallada river basin with 76
TMC as the total run-off and the surplus
there is 43.7 TMC. Similarly in the
Attinkal basin, the run-off is $2.10 TMC
and the mtll-tl is 42.2 TMC. Out of
these two 8 and the Karamana
basin, we wantonly 15.0 TMC. We-can
irrigate 1.50 lakhs of acres of land in my
constituency,

This is a prepared by the Go-
vernment of%l Nadu. This rep-rt
has sent 0 the Government of
India. the basis of this repert,
the grvernment have ¢ nstituted
2 Crmmittee consisting of the chief
enginear of irrigati~n in the Government
of India, and ~f the chief egineers of

n in the Governments of Tamil
Nadu, Karnataks and Kerala in De-
cember, 1976. In this conoectirn I
have got a letter from our hon. Prime
Minister saying that the matter has heen
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them to give concurrence to the terms of
reference for this Committee. For nearly

7 m -nthzsince then, the' matter is E
with the Government of Kenrm

The Trrigation Commissicn has re-
poried that such-and-such an amvunt
of water inbu\'u:]l:bl:. TLI:: Master Plan
prepared by the Kera vernment
shows very clearly. that such-and-such
an am-unt of water is available.  re-
quest the hon. Minister of Agriculture
and Jrrigaticn to use his god offices.
1 request the Prime Minister to hﬂm.
The Minister ¢f Energy is alsc .
T have also written a letter to him, I
weuld request all these hon. Ministers
1o us: their geed cffices and see that the
Government f India get the concurrence
from the Kersla government. Such &
step would be a major step in enab!
the Tamil Nadu pecple to get the m
needed water for irrigaticn.

! The position of the Cauveri waters is
very pitiable. The Kabini storage re-
servoir is full with 19 TMC which in the
part, pezwt?% }he _release of 1 ﬁ
cusecs per or irrigation in

Nadu. At the same time, the entire
Tanjore_is going dry because Karnataka
is not releasing any water to Tamil Nadu.
The normml leskage of 1500 cusecs -
day is keeping the Cauvery wet.

is a matter on which our Home Minister,
Shri Charan Singh, gavean assurance
in the Consultative ttee meeting
three months back that he will'ﬁcrsmdly
intervene and sce that T'amil Nadu gets
adequate water. At present the entire
water is kept in storage |without being
used by either or Tamil Nadu.
The Karnataka Government is deliberate-
preventing us from using the water
constructing a dam which is ¢

totbcAmtmduﬂdﬂiﬂnd:ﬁ;
the Government of India, even '
have every right to use it

both the 1 and T
Nobody can stop it. Government of

gz

H
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mind to i this
bmlﬂmn;htw%n ddonngmm
the attention of the hon. Minister to the
miserable conditions the
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The Indian Council of tural
Research has under it 21 tural
unjversities and 24 es.
The Janata Government has pledged that
todcvchpg ofmm is
to develop economy wgule
country, and I would say that the key to

it is held by the Indian Council of Agri-
cultural Research, but unfortunstely,
the conditions there are not as are ex-
pected of such an important research
organisation,

hri mp:dnndhr, the

members of this Committee were

D. §. Kothari, Prof. B, D. Nag

dhrj, Dr. H. N. Sethna,, Dr. B. Vi
and Prof. M.

FH]

§

:

b
£
gl

that
fic ons made by Dr.

The
clusion said that the allegation
Dr. Shah in his last letter was
tantially correct. The Commit

|
i

i
&

“In regard to the other allegations
made by Dr. Shah in his letter, ex-
pressing his dis-satisfaction . and re-
lmtgmthemphﬂemt-
vailing in Campus and several un-

M OF AGRI-
(élgml A§D IRRIGATION
i these with

;l;k N‘.":;lﬁﬁ; dI’ahonmy. ingincerity and
. scientific freedom, partcularly
the freedom in r to research has been
prevailing in t organisation,
main reason was that the present Di-
rector General of that orgsnisation
been accused of some kind of lack of
scientific integrity., It is very unfor-

SHRI M. RAM GOPAL REDDY:
Om shanti shanti,

¥

:
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[Shri Samar Guhs]

Then, this gentlaman abowt whom
thire wis a lot of controversy came out
with a statement that it was not he who
published the resuit but the Editor «f
the ) d Industry Journal published
the result ~f his findings in 1971 in re-
dation to the Sarbati Sonara, but the
Editor of the Journal himself came out
with a statement that it was the present
‘Director General himself whe had given

y of the first ﬂndmr of the research
mﬁ basis of which it was published
in that paper.

Not o-;ly 3", this gentleman, in the
ICAR A ﬁepsrt‘t":or 1972 that was
placed on th: flnor of the House, sup-
ipressed many of the findinge and re-
< ymm:ndatins that were made in this
repot. Ta= exact w rding is: “He sup-
sssed the facts and dlmest in = dis-
'nzst manner, a dist-rted version, an
inc -rrect versi~n and incomplete version
wwas pr duced and placed on the fivor
‘of the Hruse as the Annual Rep-rt.”

Recently, in a statement he said that
the claim of lysene ¢ ntent in the ‘Sar-
bati Sonara’, he did not
tlm it wu made to be

om the basis of which he gotthe
sy A and «
oharges of authoriterianism and
-ll.“lt:ld used the word, lack ffrecdom
dn the K Institute_were levelied
againat him and the jend:
mmittee’s report -has very
sially ¢ rroborated the alle that
ve been made
rector General of that Or ~n.

a < >mmendati-ns snd one smongstthemi
‘that the ICAR sh~uld be made a D:!
ent of the G-vernment but .that

yet to be made...

MR, CHATRMAN : The hon. Mem-
ber's time is up.

SH]U SAMAR GUHA : Onl, one or
two minutes more I will

: were als” certain other recommens-
dations male. Abo>ut sppointment of

SULY 8, 187

of Agriculture smd- - 1y
Irtigation
scientists at op administrative -posts,
it was said that appointments muldbe
made only f r a period f five years and
after which they should revert back to
the:lrwenuﬁcmchw rk but that was

other rcoommmdltionl and I d . nct
want to go into thcm in deteil, but the
repurt is

I rnly wanted to draw your attention,
a8 I said earlier, that really in regard
ICAR which ¢ .ntrols 21 Agricultural
Universitics and 24 Agricultural Re-
scarch Lab rat ries, unless yi-u set right
the whole ob;eutiw, the spirit and the
structure of administraticn as alsc the
p) in :enrdtoresetreh work, [ am

cuions « f the Agricultural
r n oh}eatiw of the Agricul-
mnl that has been outlined

in the Budm will be fnmed I do
DOt Want to uy e{'h”‘ re.

the ori l:om mde in
this noulm-y The
present Dmeurr Geneml -rho has been
‘lmllm‘ Secretary also should have
quit that crganisaticn,

You should go thmngl: this repcrt

carefully and rec mmeén-

n that been made may

alio be seen, [t may alsc be seen as

to what extent the reccmmendation has

een implemented. If it has not been
it

mplemented it s

‘that it should be implemented fir the
development of the preject and the agri-
cultural ect nomy of c-ur country.

SH:RI%. I:uﬁm%mn? (Mil;

: We all know agriculture

the back _bone of our Indian economy.
backjbone

£
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3ir, T woald like the hon. Minister to
give a serious thought abc-ut the drinking

water problem. My sec. .nd pcint is abeut
the ﬂ%wbm. n we come
to rural opment, whatever you may
develop, unless you see that the riads in
the villages are connected with the main
roads, there cannot be any rural develc p-
ment, We have about §,80,000 villages m
this country. And each village has gcton
an average po. n of gbcut Boo or s,
S0,at least with a icn
ofabout 1,000and al should be e n-
nected to the main road. Sir, there are sn
) which are_not oconnected
with the main roads. Hea
Lasts forfour months or se. You kne w, Sir,
our people are in the habit of living in
their own way. In the olden days what
happened was that ifone area was cut ¢ ff
during rainy season from the outside
world, the pevple tried to deminate cver
the poyr people, they tried to take all
s rts of work from poor pecple.

I would like to say that in the interest
of agricultural develcpment, if any
produce is to a way to the market,
then}mure re road, and if you want to
have irriga and e ﬁ:riﬂ,
your engineers have to reach there
they want rcads, Unless they have the
approach roads to the villages, he-w is this
possible? Whatever the Government may
do in the matter of rural develc-pment,
that is not going tc be of much use unless
the villages have road ccmmunicaticns.

So, the first and frremost thing is
communication to the villages. I know very
well, Sir, because I happened to be the
Chain:m of Zﬂ;‘l"lrilhld. There are 0
many villages which, even today do nct
bave the communicaticn. They do not
know what is ngin cutside werld.
Theydo noteven know whether they are
independent or still they are under the

British regime |

T would now co

:
-]
o
E
2%
)
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Every year the frrestisbeing felled indis-
nately. "T:-day we have ¢ me to such
i that the hes ocme down.
give you an example « f own
distyict, Adilabad, When there :E %
of the forest we used to receive:
60" of rainfall. Now, it has ccme down
to 30% while the rainfall has also cc me
down'to 307,

Tcday what hutﬁzuuhthuth Forest
Department ¢f the Government in each
Stateis only trying to pretect the sc called
illegitimate and unlawful felling cf trees
in the foreats. T-would like t. askthis
Houseasto whe is actually felling the
Che villageys. Actus ly,a cibat i & villags
t s, Actuslly,a n avi
or # small villager has nc thingo purchase
even for cong hiscwn hut, Unfrre
tunately,teday, & i r cannot purchase
cement or any other matuiisl for construc-
tion of his hut, But,whenbe staysin the
viﬂnaa,sbc;ldhemt be allc wed to fu;rll

his hutand for using the fcra thatch
s hut r t sssfcra that
and some_firewood ? ‘ll:heF:rutDew
mmmtumtﬂbwin.h!mwdo that,
is not the case in Andhra Pradesh
alone, This is 80 even in regard tr- the

required poles and firewt <d in the fi rest
should be allcwed withe ut payment.
I would say categrricaly that it ia the
State Government thr ugh the Frrest
Department, which is responsible f« y the
destructic n of the fi rests « f the o vouy
by felling the forest indiscriminately
because they want mre revenue,
They have no other wg: f findirg mx 1e
revenue, Whenever ¥ Want mere
revenue they tell the Forest Chief
Conservater and_he in turn  instructs
congervatcrs and D.F. O's. Thus there is
competi offic

Mr. Chairman, Sir, I maytell the Hi upe
that todaya nmhal come when, if we
crntinue in t manner for anc ther

State g vernments must alicbemade 1o
frrest and
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SHRI SONU SINGH PATIL
(Eranddl) : Mr. Chairman, Sir, I rise to
suppart t he dsminds for geants of the
Ministry of Agriculture.

I have to make two observations. First
of all, I um on teh point of res
ar rzag 1i ing this Agricalture, Ministry,
T! this Ministry fus got s many

as six subjects, Yot the pro-
duetion of fertilizer and its distribuation
corporations

tes, coffes,, rubber, exedamom,, tobacop
etc. are not within cthe purview -of the

Ministry of Agricultuee, Simitanly, the
export and import of agricultural

da not come under the Ministry and that
is why the country is facing certain diffi-
cult problems. Where essential

3 should not have been exported,.

t are and ' where agri-
cultural like cotton and jute
should not have been imported, they are-
‘W' So, this creates a sort of im-
balance and we are facing a very difficait
gitua ion as far as price is concerned.
So, my first suggsstionis th:ttthinina
should be reorginised and as a result
that production of fertilizers etc. should
com? within the purview of the Ministry
of Agriculture,

Sir, the ageicultural scgment always
received a stbﬁmmheﬂy treatment at
the hind: of the previous Government
and it is the misfortune of this count
that a sector which provides nearly half
of the mitional income is sllotted only
3o-4 per cent. out. of the budgst provi--
sions. Sir, are we considering agriculture
as the mijor industry or the key industry
of this country or not? QOur misfor-
tune is that our planning in the past was
wrong and our policies as regirds rilrl-
culture were misdirected or misconceived.
This has resulted in an ecomn:l‘g;gwhue
the rich became richer and
p . The bl now be lald
at the doors of those who have
departed from this world. It is the mis-
fortune of this country that it inherited
asortof a legacy, wherein the outcome or

s as far as sgriculture was con-
cerned, was that of the elite, It was not
the outlook of an egalitarian society.
It was more or less an outlook of the
publie school spirit and the Western view,
as far as ageiculture was concerned. Th-
ough we talk at the top of our voice that
agriculture is the mostimportant industry,
it is mot treated on par with industry.
Unless and until we give it the status of
an industry and the wherwithals which
industry enjoys since ?g, I think the
cnmtrrl ry willbein & very difficult financial
situation.

In the olden days, it was said in the
rural areas : “Uttam Kheti, ma
r aur kanishtha chakari”,
cycle has been reversed. Now with the
Jansta government in power, the cycl
must be restored to its original pesition,
because the very basis of our

w8

o
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[ Shei Sonm Singh Patil ]
in chargs of Agriculture who is carry

this very heaa and a very complicat
lem on his young ; but

et us all give him the strength and the

ﬁ:ﬂ:n vigour, so that g ture can

ver the goods in times to come.

Ay far as import of food is
concerned, ever since I entered
Parliament in 1957, I have been
of the view that this country which is
predominantly agricultural, should not
import food. The reason flaunted is :
Are we going to starve this country?
“This view is also based on a wrong assum-
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Now the Janata Government has come

tion, because according to exrem.
anesmem in rg-iculture is always
based on the rate of return on investment.
Weshould, while carrying out our various
programmss, look to this theory, The
rate of interest onm investment is the
basic thing; but as far as agriculture
is cone . since it is a productive
profession, the rate of interest on invest-
ment will have to he given asecondary place
for some time to come; and we must first
see that there is boost to agricultural
production. This aspect of the question
1 nmthm:n into om‘i?ention. o tl'in:
why thzre is wrong planning, t
advice tendered by the experts is based
on Western economics, because nope of
our mensitting here have got the necessary
knowledge of agriculture—because pre-
dominantly we are all educated that “"2'3
they are thoge who passed out of ICS a
other Service examinstions, They are
not being given the suhject of Agriculture
as such in those examinations. I don‘t
mean any disrespect to them. But only
if our top buresucracy takes into consi-
deration the needs of the poorer masses,
they will realize that ture deservey
greater attention. At present, the countrys
agriculture does not contribute so much
to the building up of capital. That is
why our resources are very poor and we
cannot add to the economy as such,

As far as agricultural prices are concer-
ned, we are always in the hands of the
Agricultural Prices Commission and of
the Planning Comm/is<ion. The Plam
Commission has now been re-consti
No doubt it is a body of experts. Even
the APC is a body of experts; but where
are our agricultrual interests in this Imdf,
or in the Board of Trade, export councils
and import counclls ?Are we not concern-
ed with the destiny of agriculture in
this country ?

But this is not done. God alone knows
why it is not done. If it is the tradition
of the paat, it must be reversed. We must
get s representation and our voice

must be heard. If it is not heard, then
the- will be faced with two even-
tualities, the has_already

before the ¥y with new vigour and
new vision that it will give the pride of
place and primacy to sgriculture. Yet,
the overall provision made for agriculture
this year is Rs. 300 crores to 400 crores
less than the allocation given by the Con-
s last yxar. If this is the approach,
am sorry I have to say that by such an
approach, which is a very conservative
approach, we are not going to solve this
problem. Our country must be self-
sufficient in food, cotton and jute. But
the policy adopted so far by persons who
claim to be the representatives of agri-
g;lﬁn! :qmut:i.l was E‘l?ttﬂ, the interests
sgriculturists, ith great respect
to them, I would say that they cared more
for their berth in the Cabinet than for the
welfare of the agriculturists. If this
is the position even now, it will not deliver
the goods. So,we have to takeavery
revolutionary step in this matter.

Much is made of land. reforms. I
have no quarrel with land reforms. The
policy on land reforms has already been
made clear by the Janata Partyin  their
manifesto. [n my humble opinion, the
land reforms in the country have
the saturation point and there is no further
scope for 1 reforms, There is scope
for only implementation.

scope for reducing the size of the lands.
1 would say to those who are in favour of
further dividing the land into smaller
pieces that it would not be economic
division but unecondmic nonsense.
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for forests. Unless and until we do that,
I think the country will not have

on which depends even now 75
cent  of the khariff crops.

tant source of production of fdod.
‘This requires a new look and if the hon,

Minister appoints an expert committee
to go into this and rationalise
the irri cy etc., of the country,
it will be a good thing.

L?-Iculmreh now s concurrent subject,
but 1 would respectfully that this
should be nm a Central Subject,
The implementation should be left to
the States.

My hon. friend Shri Shinde, who
worked as Minister for several years and
was in of , said that
unless and until we a solid industrial
?ae.lninﬂmuc;ltlfmbcmo&mhed

do not agree him. Agriculture
is itself an industry. It is industrial
sector which ires a lturat

No doubt, we do want fi but
We mustnot be very oarrow in our

rrigation

fertiliscrs, But fertilisers in the long ru
are not so healthy or helpful to agricul-
tural production as indigenous manures.

such as compost and green manure,
which have been neglected . Japan is
laying stress on is their

strengt!

the national economy, which it is lacki
now, Unless and until we make agricul-
ture self-reliant and self-generating, un-
provision for agri--
country's economy
g:n.not be developed as we desire it to.

ot vaeTe dew (Ew) o aw-
aftr wgvew, O% W T wr foww
W IC Ot wgw ¥ aver ot A

& wefeg & g fF wor o e

T fear g |

wWR WERT T ST AR WO
qiw T fa7e & o7 ®17 @ gwar
& 1 wogr, st dfeT, A § T o

*SHRI S. JAGANNATHAN iSri-
perambudur): Mr. Chairman, Sir, I am
grateful to you for giving me an oppor-
tuniry to participate in the discussion
on the Demandsfor Grants of the Ministry
of Agriculture and , on behalf
of my party, the All India Anna Dravida
Munnetra Kazhagam,

Our immortal poet-saint of Temil
Nadu, Valluvar sang that those who till
the soil are the masters of life and all
others are his serfs for their sustenance
and survival. But, Sir, today these

*The orginal speech wa daliveced in Tenil.
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B Lot
nacle of prosperity are goin ’
are going b!lowthepaveﬂylfn.e. If the
agriculture is the backbone of Indian
ecoadmy, then the agriculturists should
be in the forefront. It is a tr y
that they are in the ba our
economy. They are inawful plight and
their woes and wail not artracted
those in suthority.

Th> ageiculturists are the first victims
of th: aries of nature, Even if the
harvest fails on accoant of the failure of
monsoon and Iack of water in river

-Cauvery, the institutions that have
-given 15108 to them harass them for the
return of th: loan. It is no fault of
theirs that thsy are unable to pay.
Yet th: financial institutions have taken
the place of usurious moneylenders who
have bezn statutority al d. Sir the
Government must direct that when the
harvest fails, the agriculturists must not
ibs compelled to pay back the loans; the
repaymant must bz postponed till they are
able to produce something.

In my constituency, electricity
.are high and the farmers, e
thelmllt‘:rmmtremadetomfy
their nyie for using electricity for pump-
ing underground water, Siml.hrg,
they have to pay exorbitant prices for -
pesticides, insecticides and cultural
implem:nts, The agricultur labour
slso dematids ‘higher wages. Afrer the
harvest, the agriculturist is left high ﬁ:
i caicary Miastas et conee tassly
c e Minister must cnsure
it s6 Hhciog sectia f olr sockity, o
st suff>ring on of our 5 0N
whoie sweat and blood the society
survives.

fe, oo o, o
it t Wil 0O T'ain in
Dim?&w

permission of the authorities to use the
undsrground water available from the
public lands, but the authorities refused
to parmit them {::3 doing that. . The
-crop was completely destroyed for want
of wplter. At the same time, it is heart-
rending that big landlords with 100
acres or 200 acres were cult the
public land and also the temple and
were ;:rropn‘ni ; the produce for their
2rs0 an Should this
armi in a State wedded to the
of the downtrodden ?

"The land ceiling laws must be imple-
mymed effectively and the surplus lands
maust by distributed u:f,!he landless
-without delay. Then cultural

-production can be augmen

mrim. d"!u: the o ﬂﬁ' a%ricul-
uring recent and they
would endeavour to help t.g:m in their
distress. . ]
SHRI M. RAM GOPAL REDDY :
Kindly -extend the time by half an
hour or so.

MR. CHAIRMAN : Itis not in my
hands. You can request the speaker
day after tomorrow.

! oW gwo TEW (FvewE):
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MR. CHAIRMAN : Since it is an
im| subject, it covers all other
subjects. - Fertiliser comes under this
;n $0 on. Andmmm over, the Mem-

ers are very eager to participate
in this Department (Agriculture). 'rfuy
h}::e not pani!:i_puef sofar. All of
them are den hes,

7 TR o 33% IO A A

Wt s : 197071 ¥ WX
XF® 100 A & 1976-77
Y W &7 T W 178 W
t | T w1 oA 232 WY,
fawelt ®1 7w 175 WA WX ow

e o e dfed, KX g 1070 %
18,750 WY ¥ vt wlr w1, Wi
JETT YT 45 EATC AT ¥ FwC§ )
aft g g frx # e aqrld, dow
#0 off I0x & g AR A ag
wir & SreEg T oft g ) e ¥
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wrer T arelt wfirwter <o w1 2w
agr gur & 1 & sy ey fir pfie ¥
Fagw X wreft aegwt & Sk anfire
forar oy | AY W ¥ SRy AT

; |
e PP
o T 4

=1
T449% 1
{2,1 4

o o w0 R el

oy A § 1| 62 ¥O¥ W« qywAT
g ag wid ¥y AR wwweTag Y
fie st  drwrer feames waem oY 70
wTE Y FY qraAr g wrfed wtr am-
Fhwre feargr firar § ot 62 w0
¥ afy, Ko wg § 3wy weg ad
we i o ; '
g gAfear TR TATIAT 74T, IT T
w et wqar wdt fpar oy few gud
w1 qF gz arft vegr ot ¥ o
Tor Al ¥ AT A ey v dfew
g W e wd, Tady of ariy wft smaT
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Wt g e fadr o oaok
200 frerfz WX 128w Y wrserfan
&, dfier oad gwt writ oY fraan g,
wrt raT | gare wgt fesrd Y
ww qfcfeafa & s w@f w1 fram
wh wT & A A awe @ 2 )

AT WA F 40 AT A9 el
frex & a7 ¥ gart ggi 4 g A
frariie & a ¥ I w1 o ageey
Tl & | o ¥ Ow A AR At §
faaer dhegde arex g omw &
g A AR S War o §
foay dmTe & 9T § 1 99 T W
qrY WY gearg ¥ oF ar< foar wrar &
fora qyeit #Y qrefr e € W a3
qret ST & | W F wgr & S w6
fefpr aez af T a% 1 uw @™
sxfirrdt oY aweaT § | g gl ax o

o & FATHT W TTH agET AT |

it qwe qwo qto fiargy (SrETTaTR):
aumfy wgEE, & sfw o faend

wATHT ®Y Wil W g w3 & fag

g

wred gv  pfe-Tevr qW W
TRl wT 4 AFT T E 1 AfeA
o wred ® qf ax & gardd afaar
et o S ¥ anpyfi 9 cred qar
w%, ot fo I e w A @
Fr§ srfersT< AT §—w I I W}
sit gfeww guT, ag WI9w | 0
AT 9T WY weETT ¥ o A wqaw
=t af guliy & v SEY AAaT T Ay
W s ¥ faordy AT 0

fagre oY, wgt ¥ & qrar §, spfaw
g ez ¥ werdy vt afiedy, Tt o Wit
# fawsy w2 wwd § ) Iwd fugre
wfar-uad arg o fasitforer ¥ ifea @

Irrigation

W< aferlt wrer gamy & ) afe afoft
frgre #t oWy o afed¥ ox o
wig aar fad ond, Wi gy o &
fan qrft ¥ qa7 17, o 17 ¥ fea
quzra € a5y § A I g faz
axdl § | wgd AA ¥ nawew for
wqatA & qrAT et & e #7 wr
andi g |

fredr dra a9t & wdeT fara) w7
T FAEAT AT T, A et
7g § fv ot o 7t fedY, o= Tl
fae w1 faaar dar Sfasht canfar 93
ad fea man, w9 i o ed
frar s, &t fearal w S T
ey | fims Sfas carfar & ey ax
Irﬂi‘imzftaﬁﬁw\q%wreaﬂm
T Thw o T R, Wi
A SR AT AT T | W §THIT
aw & gha wik s gt &, o
I @ A IET T UG WO AU
f faq w1 & 9 wigs o §
I Fw< w3 atz fem oy | oo
o Gur 4 fear smam, o aw O

R gas ]

W afupft fagre # ggA, AT
W wgn Wiy e ot aTamd
afgqi 9% o qw AT
for o, @ fewml W ErEr
amw g gwar & 1w fagre ¥ dfee
w1 aopre dY, oY 1069 ¥ gAgy
Y a1 w0F T € gvear dqre Ay
w4 | g qAAT WX qF AAT
s & satwr # werf # of
gt 1 & gfw o w1 sma 3w WX
Wil o wrgar g |
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w1 8T g Wk dwex W am R
T

FoeTt ¥ WY | FHAE A Een
o g7 wUEE X AT G ot wg wwAw
vty SR R ¢ g5 Y ey
areit & 1 ¥ERYQ & i et R { mge
e fi ot et Wit g & e
% wperw FAG &7 wawre &ar fear
wa § 7w ¥ 33 et ¥ ot Proka
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SHRI B. RACHAIAH (Chamarsjana-
gar): Mr, Chairman, Sir, I ym t

toyou for giving me' this* to
express my views on this very vital and
impormnt subject, though ar the 'end
of the day. B .o

I am really very happy that we have
reached a production of 120 million
tonnes of foodgrains and put an end to
any imports of foodgrains. For thie,
the Ministry of Agriculture, the agri-
cultural scientists and the farmers de-
serve all our appreciation.

As we know, agriculture in India is
monscon-oriented and the crops very
much depend on the Every
year we -see heavy floods in one
of the country and famine conditions
in the other part. - Attempts have been
made for the last thirty years to harness
for cultivation most the available
water. The Government have really
doqzu\rentr_modw:&rt in thei?“clg-;f
agriculture for providing irrigat i-
lities to the farmers and nearly 11 million
hectares of land have been brought
under irrigation. It would take & long
time for the Government to utilise the
available water for bringing further
arcas under irrigation. Even after that,
most of the area would be left to the
vagaries of nature. Thereore, I fegl
that in drought- prone areas. we have to
look for un ound water resources.
No doubt, already aome tubewells, bore
wells and ordinary wells are suj
water for irrigation purposes. ow,
igiteid of giving [;:l"ldtl) the f”tnltemhf:
this purpose, I wi request .
Minifterp:: investigate whether it would

open or bore wells, that :
problem in these dorught-prone aress.

have seen that we have not been
|hrﬁoha§::amﬁ%m of

i e T
tmn;i?—m I am glad that the
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we bave ot been sbie to make usc of the
water for irrigation. i

Therefore, Itequculhe Minister to
Hnﬂ that clearance ia given to the
iﬂro}ednahorhe Hemavati pro-

80 mnk use of
u’?l :he"'ﬁm.m arca is given water.

MImthc t papers, [ find
year y have given

u! assistance r\hb*m Rs: 35 croves
t‘or accelerating the on g Projects
and this year also a provision is made to

the extent« f Rs, 75 crores.  Outof that,

o Rs, 48 crores have been
uﬂx . Central Sector anroh.;“.

im in assisting these on-geing pre-
jects to be completed.

Now, coming to the vy sugar price.. .

MR. CH IRMJ\N You leave that to
Mr o Gopal Red

SHRI M. RAM GOPAL REDDY ' :
If he wanta to speak about it Icthlmdn
50, because that is the pnbh’:m of his
State also,

SHRI B. RACHAIAH : So far as
sugar i concerned, in the scuth, the
levy sugar is paid a pricecf Rs. 141
whereas in the ncrth thzglm:pwn Rs.
275 and why thu upmty in the
price of levy h: Even though the
SUgar c2ntent o SUAr cane gri-wn in
rtue sm:th is m*re as alm thg farmers take
E' txfinth I levy she: 13"&

aril e price o sugar shcu
mm.edi p;ﬁe way \-‘:T
shnuld be narrt wed dcwn 5o that
t]m southern farmer has the satis-
factizn that he is getting equal tréatment.

‘Then, the government also has decided
to give some concessicn to the new
suger factorfet and aleo  exe d
them frem excise as also frem levy
sugar, The Kollegal suffar mills have

for this exempticn and I
t inister to lock into that sec
they are given exempticn,

Thi inter-state water disputes have to
b!m:l. -and the augsr
has to m?tfhlﬁ'tm' m
Off Fhe o L T ]

' s, should be given

Irrigation

T.» asﬁwuht:rﬂ produce shoulkd be
prices which will enccurage thc
pmduoer to grow more &nd more.

" Agricultural idnp&l,t; é%i ;lt:;ﬂg
sers, improve s
rovided to the farmer, There shculd
¢ am impmwd versicn of the bullc ck
cart w.
rugged roads of the rurll{m and wgg
lesscr strain on the

Then, Sir, crop insurance should be
undertaken at least in respect of certain
high-yielding varieties.

Inrespectof animal feed the prices
have gone up. To bring them down the
;:p“l:: of d:'nli cakes should be bu:&nne_d.

y farming, sheep ltlrlﬂi . pig-
ry should be encouraged giving
ncentives, |

Subsidies should be fuvcn for rearing
rams and sheep to small farmers and ex-
bonded labourers as a measure ¢f their
rehabilitation, There is already a pre pe sal
befi ré the government sent by Karnataka
Government.

Then the minimum wage legislaticn
fer the agriculturs! labcur is not being
implemented i: many States becsuse
t no spect: rs to  (-versee s
ul:]:p‘:cr.rf:nwiin :;d sce that the lﬁi-

culgural labrur its due wages.
certain after the abe litikn «f the
b‘ndelli‘nd gt::lill‘n:rthl::nt:rgi.l.c:ittl“e
of the wE, MCStc
small fermers ex-bc nded lebc ur
u«e e:plnitnd They are N(t  getting
therefcze, wont the gtvern-
mﬂn to hm a acheme ¢f job securit
in the villages. Otherwise, :l-ey will
die cut « f starvaticn,

et aw e fey (frglz) -
wer wgET, T mﬂwirmﬂﬂ
anw?rmmhmtl il ot
srawar g fF w3 §1 08 2 %
gug wp fem e gy # sfe @A
ﬁﬁmmmiimm
AT TS |

worwr wgrew, & o T S §
vafey ot e e qur 4 &
g e & W woam § it fewer
WY el Wy & wrwey § ¢ XE W
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NewecKageg avr g fr
fremi & fT ag oF  weToTRTG
T § | WORTC gIT ST Sgwar 3
w1 e ¥ srwert feay v @ s g
&% ¥ of & | TEwar & wr
@ gfw I ¥ A feaml W
IRy W & | W feal w1 oA
gy § & &R AW A wAar W N
g g

wh o9 ¢ ¥ oF gEm &
W  free @8 AgEa v
wet g ar weff, fer € a1 T, ag fedr
N qoIg 7 F A-faT ey @y ¥
wr aT & 1 fow ot gaar afesr 7
TR ¥ g W e gea el
famredt o T & | WX AF T W
& &Y ¥ gar ) §Y 5 etz ar W A
gaTd fredly BT A W, frere
&xm, faoreft 1 &F@ W AT g X
o€ T Wk fepr aw w7 famr
IW TR TR T T Wiaw D ¥ Frow
firame a8 9@ Svw aahwr w Far ar
¥fiedr W WA g ®1 I frear
w1 W, fawelt Wik fawm dw
gl T4 W@ | wmh weaEr feamn s
for Sl Y wwT qEET €, I T
Hawidgzag W) WwaAaRH
aga ¥ wwedl ¥ ag @ A wgr g
& v W won g R oow g
g & T AT iy § o o g @ dvw
wit gu & 97 e F o gt were ¥
fircee W WIfET | 9 aF i
T, SRR & & e avg Ay @R
a¥ as feam! ¥y groe £ gue gwar
[2? o &l ) frwm o7 a7 waber
wT QAT | IR g Wi o firg
st |« & T ar W g
tw o g v at oF TR B—
Wk TEH WIZ §TW §i—850 wWrw
ofrft € Rl § o fiw wgdd ¥ it gfire
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ow fral Y 4 et & 1 A wAw
% aff wrar fe ami g wrd e
# wam o vl fear T § 7 @
ardr forsd o qnfrat femat
T & wrr wzar § f oar o
T FWR ™ A gwE 9T @,
faare w60 Wik womaw SO LAl
framt @ qofmat g @t g |

@l am ag ¢ e of, a9gn Wi
fragm ol Somm e @ 1 08
¥4} w2 TgT § THP) WI9H I@Ar wifg T
TADT IATET FA § faarr wY 2w Ay
qear § 1 g wrfE Gar T 9 IEEY
aTw g armert § fiveg <o, e, Twew
¥ wasw wFr Hy Arrfoat s Al @,
Ay §, AN RN AT T
ey e gAY dame FO QQ
®TH 7@ 95T qraT ¥ | AT HTHTC W
T & Af NERT SEe W,
faagm, o wifz dar 77 & far g
FEANT AT Y gy ey oY ag o
TSR F1 aGT T § | F7 qg SETEA
fremae frar & s wga Wi Wiy
Y § T AR ) gy arey afz v
¥gd § 5 7 NS w3l 7 gf oY sy
fram ®Y SRR AT AT .

s & FaT staw, arem, &, o,
warer #af, fasgw awi adf orfx v
O g § 1 SR F ey are o o
tar 0k S ww A Qv AW
B I g aqrelt ot ¥ amr ot wiaw
8 § wi g O i dar v @
IHS TW AN § 1 g § I W
oT AR 95 T M AT Y R W
Rarcrw g Afewr It wraT o7 gl
ot weqd &, P AT ¥ o aelt § IR
o o wv w1 1 avr feamr B
wrw Y swaT § | w1 fiearr W g
fiew o fr fempdy wely g )
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qgw ¥ o pow § AR F g
wrafan § W e § gwwr wfos
qag At AT wrgaT § 1 OF O vy w7
¥ oy war g 1 st el fag & wEr
§ fs STl & g w3 @
af® ufm o @ oy 3 K
gagar g frggi Arw e § gl
W wHIE WE NI T A '
W @ W I9F T g qg SA T W%
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Sir, theee is no conducive atmosphere
in ICAR study and research and there-
fore, all the scientists are frustrated and
they wan: that the management of the
Tnd'an Council of Agricultural Research
must b: reformed. About rhis, I have
prepared a note which I want first to
tead, so that allthehon. Members, the
Minister and the whole nation must
know th= facts and, I would now read:

“The Gaiendrogadkar Committee
¢ Wgisting of some top scientists
of the country which wasappointed
in 1972 to examine the allegations
m-de in the suicide note of Dr.
V.H. Shah, has proved that the
¢! 'ims of Dr. M. 5. Swaminathan
about the ly-Ine content of his
wieat variety ‘Sharbeti Sonora,
bring similar to that of milk ; a
new strain of miace withits protein
con’ent doubled and having nutri-
tious valuelike milk and a multiple
cropping patterns for giving iobs
to 17-§ million people, are false
Adings ~of *the " Comarfitee

ings of t
have proved it beyond douby that
these false claims were made deli-
b=rately by suppressing truegcien-
tific facts. committee mede
several major recommendations
for im the working
conditions in I.CAR. but these
recommendations were j
Amazingly after theadverse findir g
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of the Commttte:. Dr. Swa.
minathan vwas mged to the
level of the Secretary and Director
Geneéral in charge of agricul.
taral resetrch and education with
control over 24 research labora-
tories and 31 universities,

with the support of some hi y .

placed persons in the
gm:-nment. Due to this,

working conditions in I.CA.R
his worsened.  After Dr. Sl-nh
rwy more scientists of L.C.A
committed suicide. No
inquiry was held to look into
th2ie suicides to hush up the
meeer.  {fntarrupiions).

MR. CHAIRW The hon. Mem.
ber may conel

SHRI HhRIKBSH BAHADUR
I shall take one more minute.
if I speak, it will take me more time. [
shill contitrie my reading: :

«In order to cover up his false claims,
Dr. Swaminathan cheated ed the Go.
vernment and the publicon various
occsions, A few exampies T would
like to quote :

(i) The w.'rgeﬁut terms of re-
ference of Gajendragidkar
Committee concerning the alle-
g 'tion: of Dr.Shah which he made
in a letter addressed to Dr. M 8,
Swaminathan before mlttm;
suicide was dropped from the
1972=73 AmmualReport of .C.A.R,
which was printed in 1975 and
circulated in the Parliament in
1976.

(ii) In oxder to show that his
claims of high lysine content in
‘Sharabati Sonora’ is not a false
cluim but a chaim, he said
that he did not repeat this claim
after 1967 when other scientists
found it to be wrong. But the

Gajendragadkar Cmnﬁittee ha
w;m:ifnt he made this cltmll
ni IT’ in a Bﬂtuh
Dr Swam-nthmn:dqhtin: -;,
the British J onﬂll.l ls
m:r of 196
;er-! hum:l ﬂ-mi]:ielh Im:m.l
arly sta L the paper wa
recsived from the author n:
April, 1970.

iif) On May 1 xm
gégn iion, o &' ;

is a fromt investi.
gm recport mbout the big
2 s and posts which D,
Swaminathan has bagged by

FULY 2, oM
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making false schentific ola
his v, to the Smesm

Ma{ Dr.

has left o:{:m mn:t crucial
settence whil rt frém
the Gajendramadiar b

Report ety of
variabilit
r:utch wll‘.ld: rends “Bvi, {
ine content of 'Shnrchti
omora’ could not be as high s
that of milk”

This is a thing which is ]ll'p%ﬂl
particularly in that orgnisation
fore, I wonld request the hon. Mirdster
to look imto the matter and take necessary
action so that all that is happening t

might be put

SHRI SHYAMAPRASANNA BHA-
'r'TACHARYYA (Uluberia) ; While
mppurting ¢ Demands for Grints of

ctlture Ministry I want to ssy
nomct ing to our Minister and the Janata
Party leaders, After the victory of
the Janata Party .at the Centre, great
X tion has developed among the
masses of our country.

After the achievementof the nghu of
the people

the lems of poverty, unempl t
and high pncea, etc. must go. iy is
their :;ﬁt snata Party manifesto
has clearly stated that they are ng to
eradicate poverty, illiteracy an
ployment. The Janat~ Party has also u!d
that the property r'ght is not absolute.
So, the Janata Party is dediceted to the
cause of solving the problems of the people.

Now, Gov t has takena policy to
develop rural industries and also jrri-
%_ iom so that sgric can devetop.
ploymmemt probjem moy besolved pereatly

oyment ma
by dmtnpins rural mdmtrl Heu“{

to draw the strention of thé Jenata
Pnrtrludm&m if we develop ruml
industries we must see as to who are
g'mi;whe th]::burq-sin rural aress. The
majority of the rural people arg so
that imspite of growth ﬂ.&m
development in the rural un:u
not be able to buy the produce
rural industries. Thatis the- pmblem.

Here I would ke to refei to the Agri-
cultural Census rt of :m and ax

the Rj Committee

mﬁmdmef&uiiamm
W

Faghiies soatrel tWo TR0 BF the Sekel
EER FET b o
above, it clear that the majority
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of the toiling people are totally incapable
of buying snything even if. things are
produced in their own village. This is
the problem. This must be salved.

. 8ir, this concentration of land is there
1m§ed so many land v
u

reforms megsyres
takén by the previous government.

Tgoal ingo the preblem, ?
Ibtlﬁ thu: Bri’:ﬂim duﬁe_dpthe land
systemn from owr old Hindll period and

Muslim period. In the Hindu pegiod and
Mu\lﬂ igod the government took only .
arg of the produce as revenue without
isturbing the rural production through-
out Indig mamely oue-tixth or ane-

fourth of the total produce.

They did not bother to know how the
prod iction. was soinﬁem. They only
tonk the share of the produce, The
British Government, after the consolida-
tion of colonial tule, had developed the
Zamindarl system, kiu 1and system and
took away all the ts of the peseantry
of our ﬂ:nnfgrh: fovernight thetax
gatherers . tax-payers e the
owners of the Iand and for the rest of
India, Government became the owner
?r the land. m:fner . the British r::i
developed in the country and after this
development, Jandlessness had to
grow. Before that, there was no s

uild up a new Indig. With these words,
a2 to the hon, Minister to consider

my suggestions.
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: Sir, ours is
basically an arian  economy wl;eu
agricultare is primary sector and as
such any move to reduce socisl and eco-
nomic disparities or to strergthes the
economic structure of our country
should come only from the agricultural
sector which occupies a place of para-
mount importance in our economy. It
is obvious that irrigational facilities are
wery mecessary to increase
produuim.HMmy of .:;yh:ﬂenoin have
spok:nwt l!llw nce wuid
not like to take the time of the House by
making & repetition of the same subject.

I weuld like to draw the attention of
the hor. Minister to a lot of controversy
wnd  misunderstanding which has been

ing place relating to the use of fertilis-
taking pla b hict

ers.Fertilizers are casential nutrients
are supplied to the plants because they

are jent in the soil and we have
to do so to get & hi yield and increase
our production. re are different

tfrpn of fertilizers—there are certain
ertilizers which have an acidic base,
there are certain fertilisers which have an
alkaline base and the rest arc neumal
fertilisers which are neither acidic nor
alkaline in nature. Neutral fertilizers
like Calcium Ammonium Nitrate single
super phosphate and certain pottasic
fertilizers can be safely used in any soil
becamuse they do not affect the structure
of the soil. It is a pity that even some

jor people have mis-

the soil. I would request the hen.
Minister ngf d‘i:c‘_\lsl’lh‘is matter with the

wd F
and sce that these straight fertilizers
which are neutral in nature should be
manufactured in larger quantities and the
farmers should be encouraged to use
these types of fertilizers.

It is & mater of great concern that
some eminent pcople have voiced their
opinion by sayirg that our agri tural
rnclonmulﬂhei by clean-

g the villages and using the waste as
manuse o WACTCRSE uetion. This

sart of abstract pri tive and parndo

1 hope the Minister will be more pra-
minhuw.wndmlhshm
of and agher streight and

be wrcownged.

T ghe o e e e o
2 Lo L
:mmﬁuqu use of fertilizers on
high yiciding verivtles or siziibe. Puen
aTe maggots, insects or caterpillar ‘which
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ace forcign bodies; they breed bo thickers
bushes
are in the “md M,&ml’mﬂﬂ

¥ hra.

As far as the pesticides i

thion are concerned, are bdum
. Our agriculture is a gamble on
moonsoon. And since adhesjves are
hardly used the pesticides are washed
away and their effectiveness is lost. So,
I would request the hon. Minister to
propogate the use of granular pesticides
which are systematic in nature, which
the crop retains for sometime and which
control most of the discases that are
immanent in the t world and cover a
wide spectrum of diseases, But granu.
lar peaticides are very exorbitant in cost—
they cost Rs. 30 a kg. and per acre you
need at least 8 to 10 kgs. So the mini-
ster should see that the prices of these
pesticides are reduced so that they are
assemble to the marginal farmer. He
may consult the ICAR on these subjects
before he takes a decision on these matters
of vital importgnce.

s

My lsst point is sbout remunerative
price being paid to the farmer. The
prices of pesticides, fertilisers and other
im}tnrll inputs have increased three-
fﬂul-lﬂ_“ 1970 as compared to the pre-
sent prices whereas the prices of food-
grains have almost remained static.  So,
unless a remunerative price is given to
the farmer, he cannot afford to meet

to buy fertilisers and



